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CANCELED 

THANKAR RAM SAHU 
NOTARY/ADOCATE 

RA1PR CG NDA 

EX.11/122024 

. QF NO 

TO, 

IN THE MATTER OF: 

BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 606 Of 2018 

I.A No. 163 of 2021 

IN Re: CcOMPLAINCE OF MUNICIPAL SOLID WASTE MANAGEMENT 
RULES, 2016 AND OTHER ENVIRONMENTAL ISSUES 

(In Respect of State Of Chhattisgarh) 

THE HON'BLE CHAIRPERSON AND 

HIS LORDSHIPS AND OTHER COMPANION MEMBERS 

OF THE HONBLE NATIONAL GREEN TRIBUNAL 

+THARKÁR RAAM SANO 
KOTARY/AovOCATE 

RAIPUR (CG, (NDIA 
AEg.Na, -17692 

FX0-1/12/2024 

1 

REPLY AFFIDAVIT ON BEHALF OF THE STATE OF CHHATISAGRH 

I, Shri Shashank Pandey S/o Shri Ashok Kumar Pandey, aged about 41 

years at Office of State Urban Development Agency of the Government 

of Chhattisgarh, with office at Block-D, 4th Floor, Indravati Bhavan, 

Nava Raipur Atal Nagar, District-Raipur, Chhattisgarh solemnly affirm 

and state on oath as under: 

GOVT OF INDN 

1. That I am presently posted as Chief Executive Officer the 

State of Chhattisgarh (hereinafter referred to as the 

«Answering State") in the above matter and, as such am 

authorized in my official capacity to swear and depose the 
nresent affidavit. I am fully conversant with the facts of the 

case, and as such competent to swear the present affidavit 

17 0CT 2024 

CANEJi 
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OF IND 
P-11/12/2024 

\Reg.No.-17692 

ADVOCATE* 

based on the records maintained by the Departrment in its 
regular course of business. 

2. That this Hon 'ble Tribunal vide its order dated 04.04.2024 

had constituted a Joint Committee for examining the 2nd six 
monthly report dated 01.04.2024 and the representation 

dated 04.04.2024 filed on behalf of the Answering State 

before this Hon'ble Tribunal to ascertain the correctness of 

the disclosures made therein after collecting the information 

from ground level. 

3. Pursuant thereto, in compliance of the direction passed by 

this Hon'ble Tribunal, the Joint Committee has submitted its 

Report dated 28.08.2024 before this Hon'ble Tribunal on 

28.08.2024. 

4. That this Hon'ble Tribunal vide its Order dated 28.08.2024 

was pleased to direct that the Answering State may file 

response/objection to the Joint Committee report dated 

28.08.2024. 

5. That the present affidavit is being filed in Reply/ Response to 

the Joint Committee Report dated 28.08.2024 filed before 

this Hon'ble Tribunal on 28.08.2024. 

PRELIMINARY SUBMISISONS 

THANWAR RAM SAHU 

6. That the Answering State has earlier filed two affidavits dated 

05.07.2024 and 27.08.2024 before this Hon'ble Tribunal, 

wherein the details regarding Ring-Fenced Account have 

heen provided before this Honble Tribunal. 

sy2.11/12/2024 

).-762 

ATPU* 
NOTARY/AI THANWAR RAM SAHU 

17 0CT 2024 
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OTAN 
THANWAR RAM SARU 

NOTARY/ADVOCATE 
RAIPUR (C.G.) INDIA 

Reg.ie. -17692 
FXP-11/12/2024 

GOo OF 

7. That it is humbly submitted, the Answering State by way of 

its affidavit dated 05.07.2024 filed before this Hon'ble 

Tribunal has also submitted that the data presented before 

the Hon'ble National Green Tribunal on 100%o source 

segregation in 2nd six monthly report of the Answering State 

dated 01.04.2024 were based on a sample survey conducted 

during April 2022. Further the 2nd six monthly report was 

based upon the quantification of waste as on April 2022 

because no new assessment had been undertaken in the 

Answering State. 

8. That in addition, it was also submitted that for the year 2024 

2025, a comprehensive Inter Urban Local Bodies (ULB) 

quantitative and performance assessment is under way. 

Thereafter, the updated quantification details shali be 

submitted before this Hon'ble Tribunal in the upcoming 3rd 

six monthly comnpliance report. 

9. However. since the Joint Committee has noted that 100% 

source segregation is not possible, the Answering State has 

reviewed the situation and taken note of committee's 

observation that the 100% source segregation of solid waste 

and its management in the urban and rural requires 

awareness and voluntary responsible participation of all the 

residents of the area concerned. Therefore, the answering 

respondent have taken following steps: 

a) The Answering State vide letter dated 29.07.2024 issued 

by State Urban Development Agency addressed to 
Commissioner of all Municipal Corporations and all Chief 

M SAHU 
40VOCATE 
(CG.) INDI 

.io.-17692 
X0. 11/12/2024 

. 
OF N 17 0CT 202A 
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vUCATE 
nruk (CG.) INDIE 

-17602 
REg.N6. 

Municipal Officers (CMO) had directed all the ULBs to 

increase the public awareness campaigns and work 
closely with public representatives, community leaders, 
NGOs and Self-help groups to motivate citizens for source 

segregation of municipal solid waste. 

FXP.11/12/2024 

b) The Answering State had also directed all the ULBs to 

identify the wards with poor source segregation and 

distribute Blue and Green Dustbins. 

A True copy of Letter dated 29.07.2024 issued by State 

Urban Administrative Agency is marked and annexed 
17 20 herewith as Annexure A from page to, 

U\ In addition, a daily roster of the commissioners, CMOs 

and other ULB officials have been prepared to conduct 

Tgular morning visits for effective monitoring of Solid 

Waste Management. Also, all the ULBs have nominated 

ward wise nodal officers for regular monitoring of source 

segregation and waste management 

c) The Answering State by way of Letter dated 15.04.2024 

has constituted inspection teams mandated to conduct 

field visit on regular basis to monitor waste collection, 

segregation and to check the functioning of Material 

Recovery Facilities/Solid Liquid Resource Management 

(SLRM) centres of ULBs. 

A True Copy of letter dated 15.04.2024 along with the 
Photographs of visit of the UAD officials to inspect the 

THANWAR RAM SAMU 

NOTARYJADVOCATE 

RA1PUR (CG) INOH 

fyo.11h/04 

OE 

1.7 0CT 2024, 

4 
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OTAR; 
fTHANWAR RAM SAHU 

NOTARY/ADNOCATE 
RAIPUR (C.G) INDI 

Reg. Ne. -17692 
FXP-11/12/2024 

T 

unctioning of ISWM facilitics, SLRM Centres and Scwage 

Treatmecnt Plants in the ULBs is marked and anncxed 
21 32 

herewith as Annexure B from page 

QF INO 

10. In addition, to address the observation made by the Joint 

Committee, regarding 100% source segregation, the following 

steps have been taken by the Answering State: 

a) The survey in rural areas was carried out by Water Aid 

(Rural Wash Partners Forum) in May-June' 2024, while an 

inter-ULB assessment was conducted in urban areas in 

August' 2024. 

to 

b) According to the third-party assessment survey in rural 

areas, approximately 98.66% of the households practice 

source segregation of waste. Wet waste is composted at 

home, while dry waste is collected in local containers, 

following their traditional methods. 

c) As per the inter-ULB assessment in urban areas, it was 

found that around 87.5% of households across the ULB's 

provide source segregated waste (wet & dry) to the Self 

Help Group women during door-to-door collection in 

urban areas. 

11. That it is pertinent to note that regular meetings are being 

held under the chairmanship of the Chief Secretary of the 

Answering State along with the concerned Department 

Secretaries and District Collectors to review the performance 

4RRAM SAHU YAVOCATE 

NDLE 
17 0CT 2024 
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OTAR 
THANWAR RAM SAHU 

NOTARYJADVOCATE 

RAIPUR (CG) INOI 

Rez Ng,-17692 

FX9-11/12/2024 

GOVL OF 

of Solid Waste Managenent in urban and rural arcas of the 

Answering State. 

A Truc Copy of Letters issued from the office of Chief 

Secretary regarding the revicw meetings scheduled dated 

18.04.2024. 26.04.2024, 31.05.2024, 22,06.2024, 

20.07.2024, 09.09.2024 and 28.09.2024 is marked and 

33 64 to annexed herewith as Annexure-C from page 

12. That the Joint Committee in its report dated 28.08.2024 had 

submitted that the issue of more than 2 lakh unaccounted 

population in the Korba Municipal Corporation (KMC) is an 

important issue which needs to be looked into by the State 

Authority. 

13. It is humbly submitted regarding the aforesaid observation 

that the Joint Committee has visited the waste management 

facilities of only two townships of NTPC-Korba and BALCO 

Korba. Thus, this limited inspection has led to confusion 

regarding the population figures of all seven PSU townships 

and for the Korba Municipal Corporation (KMC), resulting 2 

lakh unaccounted population. 

14. It is humbly submitted that Korba Municipal Corporation 

(KMC) is providing solid waste management services to 

58.973 households covering 2,99,745 population and 7 PSUs 

providing services to 20,829 households in their 

townships covering 1,05,255 population. In view of said 

figures, Korba Municipal Corporation (KMC) along with the 7 

PSU townships provide solid waste management services to 

entire 4,05,000 population. 

are 

AHU) 

MUCATE 

dEk.No. -17692 

FXP. 11/12/2024 

OVT.O 

INDI 
17 0CT 2024 

902



OTAR 
+ THANWAR RAMSARUA 

NOTARY/ADvOCATE 

RAIPUR (C.G.) NDI 

Reeio. -17692 

EXD.11/12/2024 

GOV OF 

A True Copy of Letter dated 18.07.2024 issued from Korba 

Municipal Corporation (KMC) affirming the coverage of waste 
management services is marked and annexed herewith as 

Annexure-D from page 65 to 67 

15. It is humbly submitted that the details of household 
distribution among 7 PSUs and ULB along with Municipal 
Solid Waste Service Providing Authority in Korba is as below: 

NDLA 

MSW service providing authority 
KMC 

NTPC 
BALCO 

SECL, Korba 
SECL, Kusmunda 

CSEB, East 
CSEB, West 

BALCO Captive POWER Plant 
TOTAL 

.0.) INDI 

C7./0. -17692 

-X0-11/12/2024 

Households 

OF 

58973 

2INDID 

3275 
3812 

5611 
2362 
2568 
2879 

16. It is humbly submitted that the Joint Committee in its report 

has submitted that in few places viz. residential townships of 

SAIL at Bhilai and NTPC and BALCO at Korba, it has been 

that there is an ambiguity in observed effective 

implementation of Solid and Liquid waste Management, 

which is not presently under the active supervision of 

Municipal Authorities. 

322 

17 Based upon the aforesaid observation of the Joint 

Committee, the Answering State has taken following 

actionable measures: 

79802 

17 0CT 2024 
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GOVL 
fHANMAR RAM SAHU NOTARY/ADVOCATE RAIPUR (C.G) INDIP 

Rek.Ne. -17692 
FXP-11/12/024 OF I INDI 

a) The Korba Municipal Corporation (KMC) has issued a 

Notice dated 19.07.2024 to BALCO-Korba, notice dated 

05.09.2024 to CSEB-East. SECL-Kusmunda, BALCO 

Captive Power Plant, NTPC. CSEB -West and SECL-Korba 

Townships for of Solid Waste non-compliance 

Management Rules, 2016. 

A true copy of Notice dated 19.07.2024 and 05.09.2024 

issued by the Office of Municipal Corporation, Korba 

,Chhattisgarh is marked and annexed herewith as 

68 to 81. Annexure E from page 

b) The Answering State vide letter dated 29.07.2024 has 

directed the ULB officials to conduct field inspections in 

bulk waste generators (township of PSU and other 

residential societies) on regular basis for compliance of 

Solid Waste Management Rules, 2016. 

A true copy of Letter dated 29.07.2024 issued by the State 

Urban Development Agency, Government of Chhattisgarh 

is marked and annexed herewith as Annexure-F from 

82 to 85. page 

the effective implementation of Solid Waste 

Management Rules, 2016 and for active supervision of 

solid waste management in the townships of PSUs, the 

Answering State has undertaken an effective measure of 

conducting quarterly review meeting on a regular basis. 

c) For 

AR 2RAA SAHUY 
Y/AUVICATE iR CG) INDI 

x.NO 17692 
- 112/2024 

JF IND 

17 0CT 2024 
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aMWAR RAM SA 
Reg.No. -17692 EXO- 11/12/2024 NOTARY/ADvOCAT RAIPUR (C.G.) INDV 

OF INDI 

Towards the said commitment, the first quarterly review 

meeting is scheduled on 28. 10.2024. 

18. It is humbly submitted that the Joint Committee in its report 

has submitted that SLRM located at Bhilai Steel Plant 

township area operated by BSP should take immediate action 

to treat the solid waste dumped in huge quantity in the 

nearby area, also it is required to make SLRM operational by 

adopting proper waste management practices. 

SAHO) 

A True Copy of Letter Dated 07.10.2024 issued by the 

State Urban Development Agency, Chhattisgarh with 

reference to the review meeting scheduled on 28.10.2024 

with the PSU's is hereby marked and annexed as 

Annexure-G from page 86 88 to 

19. Based upon the aforesaid observation of the Joint 

Committee, it is humbly submitted that the Bhilai Municipal 

Corporation has issued a Notice to Bhilai Steel Plant (BSP) 

Township on 14.06.2024 regarding the non-compliance of 

Solid Waste Management Rules, 2016 and improper waste 

management in their township. 

A true copy of Notice dated 14.06.2024 issued by the Bhilai 

Municipal Corporation to Bhilai Steel Plant (BSP) Township is 

marked and annexed herewith as Annexure-H from page 
91 89 to 

20. It is humbly submitted that the issues regarding ineffective 
implementation of Solid Waste Management Rules, 2016 

FHANWAR RAM SAHU RAIPUR UR ICGINDU 
DVOCATE 9IAR 

INDIE 

1] 0CT 2024 
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THANWAR RAM SAHU 

NOTARY/AVOCATE 

RAIPUR (C6) INDI 

Rey.Ne, 17692 
FXP-11/12/2024 

SOVT OF 

highlighted by the Joint Committee has been duly addressed 

by the Bhilai Steel Plant (BSP) township and following 

measures have been taken: 

a) The solid waste dumped near the SLRM Centre has been 

removed. 

b) Plantation has been done over the reclaimed land. 

c) The SLRM Centre has been made operational. 

21. It is humbly submitted that the officials of Bhilai Municipal 

Corporation had visited the BSP township, SLRM Centre on 

19.09.2024 and verified the remedial action taken by BSP 

township. 

A true Copy of visit report dated 19.09.2024 along with the 

Photographs of BMC officials visit, is marked and annexed 

95. 
herewith as Annexure-I from page 92 to 

22. It is humbly submitted that the Joint Committee vide its 

report dated 28.08.2024 has submitted that the ongoing 

remediation work of remaining Legacy Dumpsites shall be 

expedited with scientific manner ensuring all precautionary 

and safety measures to protect the environment. Further. 

proper provision should be made for the collection and 

treatment leachate generated during bio-remediation process. 

93 Based upon the aforesaid submission regarding Legacy 

Dumpsites, it is humbly submitted that, monthly review 

meetings are being conducted in the chairmanship of the 

Chief Secretary of the Answering State to review the progress 

NDIE RAM SAHEN 
uRYADVOCATE 

e. tlen, -7692 

X0-11/12/2024 
17 0CT 2024 
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sXe-11/12/00 AAUVOCATE 
HANWAR RA 

24. In furtherance, it is humbly submitted that Raipur 
Municipal Corporation has issued Notices to the agency 
involved in legacy waste remediation work in the Answering 

State to expedite the legacy waste remediation work by 

deploying additional manpower and machinery to complete 

the work within the stipulated timelines i.e. December 2024. 

DIA 

of Legacy Waste remediation work under Solid Wastc 
Management. 

WAR RAM SAH 

A true copy of Notice dated 22.04.2024, 29.05.2024, 

03.07.2024 and 22.08.2024 issued by Raipur Municipal 

Corporation respectively is marked and annexed herewith as 

96 113 
Annexure-J from page 

25.It is humbly submitted that Rajnandgaon Municipal 

Corporation has issued Notices to the contractors involved in 

legacy waste remediation in the Answering State to expedite 

the legacy waste remediation work by deploying additional 

manpower and machinery to complete the work within the 

stipulated timelines i.e. December 2024. Also, it has instructed 

to ensure compliance of all the environmental and safety 

guidelines. 

AHU 

to 

A true copy of Notice dated 04.01.2024, 

07.05.20024 and 05.09.2024 issued by 04.04.2024, 

Rajanandgaon Municipal Corporation respectively is marked 

and annexed herewith as Annexure-K fromn page 

126 

NOTARY/ADy THANWAR RAM SAHY 

29.01.2024. 

OTARF 

114 to 

120CT 2024 
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26. I1 is humbly submittcd that the Joint Committee has 

observed that the Answering State shall ensure the 

sustainability of Construction and Demolition Waste 

Management Plants by adopting suitable policy by promoting 

mandatory procurement of manufactured products from 

Construction and Demolition Waste Management Plants in 

certain percentage at fixed cost for fixed years by the ULBS 

for using it in its construction activities. 

27. Based upon the aforesaid observation of the Joint 

Committee in its Report, it is humbly submitted that the 

Answering State has adopted Chhattisgarh Municipal 

Construction and Demolition Waste Management Policy, 201 7'. 

Further, there is a provision of procurement of materials from 

Construction and Demolition Waste in the clause 8(7) of 

'Chhattisgarh Municipal Construction and Demolition Waste 

Management Policy, 2017:. 

28. It is humbly submitted that there is 15 TPD Construction 

and Demolition Waste Management Plant established in 

Raipur Municipal Corporation of the Answering State. 

99 It is humbly submitted that the aforesaid plant was not 

completely functional during the Joint Committee visit as 
necessary approvals tO operate the plant were not available. 

o0 t is humbly submitted that, the consent to operationalise 

.be afresaid has been obtained regarding the said 
Construction and Demolition Waste Management Plant 

established in Raipur Municipal Corporation of the Answering 
State on 11.09.2024. 

OTAR 
THANWAR RAM SAHU 

NOTARY/ADVOCATE 
RAIPUR (CG) INDI! 

AER.Ne.-17692 
FXP.11/1212024 

GOVT OF I 

WDIA 
AM SAHU 

ADVOCATE 
(C.6) INDI 

�vo. -17692 
AP-11/12/2024 INO) 

17 0CT 2UZ4 
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h uue copy of consent Letter dated 11.09.2024 received from 
Regional Office, Chhattis garh Environment Conservation 
Board, Raipur is hereby marked and annexed herewith as 
Annexure-L from page 127 to 

31. It is humbly submitted that the Raipur Municipal 

Corporation has conducted multiple awareness campaigns 
among citizens and construction agencies for its effective 
procurement and utilisation of the manufactured products. 

A true copy of the News clippings about the awareness 
campaigns is marked and annexed herewith as Annexure Mat 

141, page 

32. It is humbly submitted that the Joint Committee in its report 
dated 28.08.2024 has observed that there is a gap in the 

treatment of domestic sewage in the Answering State. 

33. That addressing the concern raised by the Joint Committee it 
is humbly submitted that the Answering State is committed 

and is continuously working towards narrowing the gap by 

tapping identified major sewage carrying drains and treating 
the sewage with the help of total proposed capacity of 876 

MID. In this regard, it is pertinent to provide the following 

necessary details regarding Sewage Treatment Plants (STPs) 
in the Answering State: 

0IAR 

CATC 

140 

THANWAR RAM SAH 

a) There are 18 operational STPs (400.4 MLD) 

D.112024 

GOVT. 

ARYAIWCKCAE 

L7 0CT 2024 
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b) There are 7 STPs (47.9 MLD) which are under 

construction, having completion timeline of January 
2025. 

34. It is humbly submitted that the capacity utilisation of 
operational STPs is provided in a tabulated as below: 

ARY/A 

c) There are 14 proposed sTPS (423.7 MLD), having 
proposed timeline of January 2027. 

IND\ 

Sewage 
Generation 

600 MLD 

35.It is humbly submitted that, the Joint Committee in its report 
dated 28.08.2024 has observed that the treated water shall be 
effectively reused in the Answering State. 

Capacity Utilization of Operation STPs 

36.Based upon the aforesaid observation it is humbly submitted 
that the Answering State has started utilising the treated sTP 

water in industrial purposes and has identified potential users 

viz, industries near the STPS to use the treated STP water. In 

this regard, the measures taken by the Answering State 
regarding certain STPs is tabulated as below: 

STP 

As on Apr As on Oct 

2023 2023 
178.6 MLD 222.2 MLD 

90 MILD 

Nimora STP 
35 MLD 

Kara STP 

As on Apr As on Oct 

2024 2024 

249.5 MLD 304.8MLD 

NWAR 

MoU signed with Alok Ferro Alloys Ltd and 
Discussions are ongoing with Adani Power Plant. 

MoU signed with Maa Kudargarhi Power and Vrajesh Steel Private Ltd. The survey for pipeline 

N RAM SAHU oTAR 

Current Status 

J]0CT 2024 
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75 MLD 

Chandanih 
STP 

33 MLD 

Korba STP 

71 MLD 
Bilaspur 

STP 

32 MLD 
Raigarh STP 

laying is completed and DPR preparation is in 

progress. 
Pre-tcasibility report and draft MoU has been 

submitted to NTPC-SAIL Power Company initeu 
(NSPCL), Bhilai on 14.03.2024. MoU will be 

SIgned after getting approval from Board of 

Directors of NSPCL. 

692T- GN 

Revised DPR considering comments from NTPC 

shared with NTPC, Korba for utilizing 20.5 MLD 

treated STP water. 

37. In addition, it is humbly submitted that presently the 

Answering State is utilising the treated water from STPs in 

road washing and landscaping works by ULB itself. 

Draft MoU was shared with NTPC Sipat on 

16.07.2024. 

38.It is humbly submitted that, a high-level committee has been 

formed in the Chairmanship of the Secretary UADD to reuse 

treated wastewater from STPs in Agriculture, Horticulture 

and irrigation purposes. 

3IDOA0/ANON 

Potential users identified for utilization of treated 

water from STP are NTPC and Jindal Steel. 

39. It is humbly submitted that, in compliance of the direction 

of this Hon'ble Tribunal dated 04.04.2024, it is humbly 

Submitted that the Government of Chhattisgarh through the 

Statè Urbar1 Development Agency has as on date opened a 

49f01, 

singé earmarked/ designated ring fence account with the 

laBahH Maharashtra (Branch Name: Raipur Byron Bazar at 

OHYS chandni Bhawan, Netaji Chowk, Katoriya Talaab, Raipur-
Chhattisgarh) having account number 

60462679736 with a deposit of Rs. 10,03,65,45,297. 

1.7 0CT Z024 
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Z69L1-*GN?y 
iONI (9) Nnd18 

CHVS WAATMNVHL 

n rue Copy of Bank Statement of the Account Number: 

60462679736 with a deposit of Rs. 10,03,65,45,29T m ue 
Bank of Maharashtra from 04. 10.2023 to 25.09.2024 3 

marked and annexure herewith as Annexure-N from page 
142 to 143 

40. That the facts stated in the present affidavit and true and 

correct to the best of my knowledge and belief and to the 
extent of the records. No part of the same is false and nothing 
material has been concealed therefrom. 

DENINWG WIINESS 

41.That the present affidavit is filed Bonafide and in the interest 

of justice. 

Verified at 

17 0CT 2024 

PZ0Z/21/-"oX: 
Z69L1-"GN 

2024 that the 

contents of the present Response/Reply Affidavit are true and correct 

to the best of my knowledge and belief as well as based on official record. 

no part of it is false and nothing material has been concealed therefrom. 

OHVS WVEVMNOHL 

Z02/2I/-X! 

VERIFCATION 

30AOV/AUVIO 

On day of 

17 0CT 2024 

DEPOVENT 

OFG WINNSS 

DEPONENT 

SOLEMENJ AFFRMED O 

SWORN 
BErCRE E BY 

THE WITHIN NERD 

ChcRAPA Rum Sahy 
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9. s./9/SI/SBM/2024 /Rl0 
yftfafy: 

3. HHKT flel oeger (3T) 

//2// 
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State Urban Development Agency, Chhattisgarh 
D-Block, 4th Floor, Indravati Bhawan, Nava Raipur Atal Nagar-492002 

Phone No. 0771-2222401; E-mail: asd.suda@yahoo.com 
 

No./9/SUDA/2024/2659          Nava Raipur Atal Nagar, dated 21/07/2024 

 

Copy, 

1. All Commissioners, Municipal Corporations 

2. All Chief Municipal Officers, Municipal Council/Nagar Panchayat, 
(Chhattisgarh) 

 

 

Subject: - Regarding compliance of directions given by Hon. Court in Hon. 
NGT case No. 606/2018. 

 

Subject to the matter, Hon'ble Court has directed from time to time for cent 
percent segregation of solid waste in urban bodies under case number 
606/2018 of NGT Court. In compliance with the above instructions, 
instructions have been given for cent percent collection, segregation, 
processing and disposal of solid waste in regular review meetings organized 
by the State Government. The following action should be ensured regarding 
the segregation of solid waste being produced in urban bodies: - 

1. In solid waste management under the body, regular ward-wise review of 
collection, segregation, processing and disposal should be done. 

 

2. The wards under the body where deficiencies are found in segregation of 
solid waste should be reviewed separately in detail and necessary action 
should be taken to improve the status of segregation of solid waste in the 
residential and commercial areas under the ward. 

 

3. Regular ward-wise review of the wards under the body should be done and 
the Garbage Vulnerable Points (GVP) should be identified. The said GVP sites 
should be resolved within the time limit and comprehensive preventive action 
should be taken to prevent such sites from becoming GVP again. 

 

4. Regular review and physical inspection of the SLRM Centre situated under 
the body should be done and 100% disposal/prevention of solid waste should 
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be ensured in the said centres, so that creation of new dumpsites in the body 
can be prevented. 

 

5. For proper disposal of Construction and Demolition Waste (C&D Waste) 
being generated under the body, necessary action should be ensured for 
separate collection and disposal. 

 

6. For 100% solid waste management in the body, there will be a need for 
extensive public participation. For this, extensive publicity should be ensured 
in the body area regarding solid waste management among the general public. 

 

7. All the Bulk Waste Generators (BWGs) under the body area should be 
reviewed regularly and after inspection, legal action should be taken against 
those BWGs who do not dispose of solid waste as per the rules. 

 

Please give this top priority. 

 
All Chief Executive Officer  

State Urban Development Agency,  
Nava Raipur Atal Nagar 

Nava Raipur Atal Nagar, dated 21/07/2024 
 

p. No./9/Suda/SBM/2024/2660  

Copy:- 

1. Secretary, CG Government, Urban Administration and Development 
Department, Ministry, Nava Raipur Atal Nagar. 

2. Director, Directorate of Urban Administration and Development, Indravati 
Bhawan, Nava Raipur Atal Nagar (CG). 

3. All District Collectors (Chhattisgarh) 

4. All Joint Directors, Regional Offices, Urban Administration and 
Development. 

5. Programmer, Data Centre, Directorate for uploading on website. 

 

Chief Executive Officer  
State Urban Development Agency,  

Nava Raipur Atal Nagar 
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Photographs of visit of the UAD officials to inspect the functioning of ISWM
facilities, SLRM Centres and Sewage Treatment Plants in the ULBs

ISWM facility at Bilaspur

Domuhani STP in Bilapsur
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Chilhati STP in Bilaspur

Chilhati STP in Bilaspur
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Legacy Waste Dumpsite at Durg

Legacy Waste Dumpsite at Raipur
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ISWM facility at Raipur

Nimora STP in Raipur
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Chandandih STP in Raipur

Kara STP in Raipur
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SLRM centres and GVPs in ULBs
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Government of Chhattisgarh 
Ministry of Urban Administration and Waste Department, 

Mahanadi Bhawan, Nava Raipur Atal Nagar 
 

-:: Order :- 
 

Nava Raipur, Atal Nagar, dated 15/04/2024 
 
No. 2518/2526/2024/18: The State Government hereby constitutes an 
inspection team for inspection of solid and liquid waste management works 
being carried out in the urban bodies of the state as follows:- 

 
Sl. No Officers Name Selected urban bodies 

1.  Shri Sudesh Kumar Sundarani, Joint 
Director 
 

Municipal Corporation 
Korba Municipal 
Council Dipka and 
Katghora 
 

2.  Shri Umesh Kumar Dhalendra, Chief 
Engineer 
 

Municipal Corporation 
Raipur, 
 
Municipal Council 
Mahasamund, Arang 
and Temple-Hasaud 
 

3.  Shri Bhagirath Verma, Chief 
Engineer/OSD 
 

Municipal Corporation 
Rajnandgaon Municipal 
Council Kawardha, 
Dongargarh and 
Khairagarh 
 

4.  Shri Shyam Patel, Superintending 
Engineer 
 

Municipal Corporation 
Bilaspur and Raigarh 
Municipal Council 
Sakharsia, Sakti and 
Sarangarh 
 

5.  Mr. Ramesh Singh, Executive Engineer 
 

Municipal Corporation 
Bhilai, Durg and Risali 

 
Municipal Council 
Jamul, Kumhari, 
Ahiwara and 
Amleshwar 
 

6.  Shri Jaiprakash Sahu, Deputy Director 
 

 

Municipal Corporation 
Birgaon 
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Municipal Council 
Balodabazar, 
Bhatapara and 
Tildanevara 
 

7.  Shri Ratnesh Paikra, Principal Deputy 
Director 
 

Municipal Corporation 
Bhilai-Charoda 
 
Municipal Council 
Balod, Dallirajhara and 
Bemetara 
 

8.  Shri R.K. Dohre, Deputy Chief Executive 
Officer 
 

Municipal Corporation 
Jagdalpur 
 
Municipal Council 
Kanker, Kondagaon 
and Narayanpu 

9.  Shri Sunil Agrahari, Deputy Chief 
Executive Officer 
 

Municipal Corporation 
Dhamtari 
 
Municipal Council 
Gariaband, Bahbahara, 
Saraipali and 
Gariaband 
 

10. Mr. Jitendra Kushwaha, Deputy 
Director (Pension) 

 
 

Municipal Corporation 
Chirmiri 
 
Municipal Council 
Manendragarh, 
Baikunthpur and 
Shivpurcharcha 
 
 

11. Mr. P.N. Sahu, Superintending Engineer 
 

Municipal Corporation 
Ambikapur Municipal 
Council Balrampur, 
Jashpurnagar and 
Surajpur 
 

12. Shri Aabhas Mishra, Executive Engineer Municipal Council 
Janjgir-Naila, Champa, 
Akaltara, 
 
Mungeli, Ratanpur and 
Takhatpur 
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13. Shri P. Rajesh Naidu, Additional 
Superintending Engineer 
 

Municipal Councils 
Bade-Bacheli, 
Kirandul, Dantewada, 
Bijapur and Sukma 
 

14. Shri P.B. Kashi, Joint Director and 
Superintending Engineer/Executive 
Engineer/Assistant Regional Office, 
Raipur Division Director 

Ragasth Nagar 
Panchayat under 
Raipur Division 
 

15. Shri Rakesh Jaiswal, Joint Director and 
Superintending Engineer / Executive 
Engineer posted in the office / Assistant 
Regional Office, Bilaspur Division 
Director 

All Nagar Panchayats 
under Bilasapur 
Division 
 

16. Shri Lokeshwar Sahu, Joint Director and 
Superintending Engineer / Executive 
Engineer / Assistant Director posted in 
the office, Regional Office, Durg Division 
 

 
All Nagar Panchayats 
under Durg Division 
 

17. Shri Vasudev Chauhan, Joint Director 
and Superintending Engineer/Executive 
Engineer/Assistant Regional Office, 
Sarguja Division Director 

All Nagar Panchayats 
under Surguja Division 
 

18. Mr. Mithlesh Awasthi, Joint Director 
and Superintending Engineer / 
Executive Engineer / Assistant Director 
posted in the office, Regional Office, 
Bastar Division 

All Nagar Panchayats 
under Bastar Division 

 
 

 
 

The above inspection team should inspect all the components related to door 
to door collection, processing, disposal, cleaning of drains and 
constructed/under construction STP, FSTP, dump site/legacy waste in urban 
bodies within a time period of 07 days and ensure that the report is sent to 
the Directorate. 

 
(Dr. Ritu Verma) 
Upper Secretary 

Chhattisgarh Government 
Pg. No. 519/2526/2024/18            Urban Administration and Development 

Department 
Nava Raipur, Atal Nagar, Dated IS/04/2024 

 
 

 
Copy :- 
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1. Director, Directorate, Urban Administration and Development 
Department, Nava Raipur Atal Nagar. 
 
2. Chief Executive Officer, State Urban Development Agency, Chhattisgarh. 
 
3. All Commissioners, Municipal Corporation (Chhattisgarh). 
 
4. All Chief Municipal Officers, Municipal Council/Nagar Panchayat 5. For 
compliance on behalf of all concerned Shri. 
 
6. Programmer, Data Center, for uploading on Directorate's website. 
 7. Record file. 

 
Chhattisgarh Government 

Municipal Administration and Development Department 
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t,ul^ltlJ16 -
ERI ri ffndan

H€l|¢^l  tTFT
F-aiiFTq,  |i]T =TqTt erta ||TI

3rfutF/£agzch.Tu.a. /E.u.tFT. / 2024     qtiT maE{ 3]t:tT i]iii{,  ffro
rfu,

1.  HHRI  H-qlTTT¥ffl
toth^ltl11G;

2,  iTRI ediFET
I,rd^ltl11G;

fin :-      qi5t]T[:uf fan. tR aatF/itfan irfS-fl iS uil-q +-I

a5iF qu
ffro -  22.06.2024
iTRI   -    12.00  rd

2   0   JUN  2024

5Twh     rat]qi.tltltl     =er     ffi     Trfu     EiiT     FErd
fari/rfuch E} whet E rd ts ffro 22.06.2024 ri dr 12.00 rd
fha qFTqiffl, rmTt a fro/ffi rfu Tdi TT± € I stFET fro ¥ in
`viuG,ttifi ed tfl an I

I

2/              qETqT  fii€  3ma¥qiF  GTTffi  rfu  st7FT  a6iF/RE
rfu ¥ rfe]a an tFT tFtE at I
_ _ BqatF5TFT ,                     ENtifeffi£

Effl rfu EFTrfu

EogiE/Tigo/3RE/EfltFT/2o24      iTqT ng 3TiFT iFT, fas   2  0  juN 2o24
1.   3]q{ gq qiir,  tF.TT.  enm,  TIE faim,
2.   qgg rfu,  tF.TT. enHT, tifflqtT Ta rfu farm fa`TiiT,
3.   qfin,    EF.TT.    ffliffl,    qu   fa`TTTT/rmH   Ta   3]itli=T   rieTF   faim/SIT

fin/3Tiima  vi  qrfu  faim/qRH  faiTFT/rfu,   erTfife  vi
thfaan fa`rm/rfu rmHT vi farm fin/ara vi iiTTfha erTqti
fa`ITFT/aha tiitezT thfan fairm/i]iT whFT faim

qEqqT fil-lgiv FTffl a]lrm7tF ffiFT wiRI giv ft=
qi fsTaap prTfa di tiTrfu slide t} TmzFT ri qnga ed ffl tFE 5t I

4.   rfu,  tF.TT.  ffliffl,  (qT].  T5RE),  qfir,  tF.TT.  enHT,  ganHi] qu 3FTffu
farm al at I

5.  ger qFTfro erfen, ffro, magg qfr 3rm¥qtF tFirm ts ffi IL

erfEN
Tulffl

D:\Office Work\OFFICE LETTER 11.doc 678
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Tau€T  @t5iF fas 22.06.2024)

HjF Taui5T ft= H.il-fha fin
1. ffi iqitT ffi ffro 01.07.2024 d tITL an TF fin

fa outreach events # un ti
2. rfu;ut aft i tiffts ti fas aRaife qimad qu rfu frEmafin/rfu5T€Tafaimafin

3. RE 2024 te Eiil ti ffi tFT tjt5iH, faiRT qu fin
4.

•    fa5ffl qqiT fra fi anTrQff ap qu fin
ffl  Saturation

5. al 2024 $ 3]+ t]tF the ch TTTra fi Grri nd TTffl TE 3TTqfl rfufin
iTma nd tFT           ,              Ta rfu
rfu nd t}          fa 3Tfin

6. <it]H Fed S g]iT d} ffi FZFFT Ta iima TE 3TiTTiIT ndfifin
ts elfin

7. iltlH Ted t}  Geo Referencing  ts 5]lTFT iTma Td 3TitTtFT rfufifin
Ted t} fin/HiqTqT tfl rfu

8. FT ife ¥ ed ffi a; TTiFT at ch @ FT fin vi RE fin
rfu

9. rf 2024 ¥ rfu FgFDT fin ts di, 3TTrm Td qrfu fin
Ta RliFTTq a in

10. TTa rfu a             erfiTrm fl an iH ijqltFT fin

11. qiq5 rfu/3rmrRT Fan q{ fin ts qRffl finrfuTEerTfife    .
RE

12. farfu            2047 iwh an
Stakeholder Consultation fintheFTqu qifan fin

13. fin q{ q{ qa ffi fin rfu3If @
rfu

D:\Office Work\OFFICE LETTER 11.doc 679
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tped^ItlJ]6  fflTRT

Ir Hfri HFTrfu
H€[|¢^]  rm

±, TaT =rapr er=H TiiiI
rfu/g6t}/ch.w.a./¥.H.FT./2024
rfu'

1.  I-tifflTngtffl
I,ed^ItlJI6

2.  tlTIRI  a,dqtt
I,edltlllG

fin :-  atRI/dtfan rfe-FT t5 dr-q i-I
--00--

Eqwh  rat*tii.tli|rci  gca  rfu
in 12-oo ed

FTng, fas  12  ~JUL 2J24

Frfu gin fas 20.07.2024 ch
fro/an rfu tS qTuF a th tr ffi=a# q¥

ed # an I
2/               qqt]T   rri€¥Httll{   3m¥qtF   5TTrfu  rfu  i3qfT  fro/an
rfu ¥ Eqffro an ffl ng tFt I
th :-  t,H{`lqulttl,t I

fadr q5ha erirm
Ir rfu tFirfu

g;gz?_68z3REZE.H.tFT.z2024     FT ng 3TtH FT, fas[|  2   juL 202¢
1.  aniT gr rfu,  tprd^[tlJ]¢ enHT, ila Ta dr fin
2.  TE;.ur  rfu,  tF.Tr.  ¥maT,  q-  ti  rfu  faffl  fa`IT/3TTfae  rfu

a5rm fin
3.  rfu,  toctl^itlilS  ffliffl,  qu faim/qngqTan fan/altF fth fa`rm/

¥TtlH    rty    3rmi=T    rfeFT    fa`rm/3mTH    Ta    qrfu    fa`FTT/ftffl
fa`m/qfto fa`rm/qfca farm/rfu g¥maT farm/de ffleezT
qifan farm,

qu  raf?lI€{i,i

iF±- I

qiffl  iiTvii5tF   tli=iqilui   fflfRE  Tau5T
itindqi`c  TTTfu  @  `dirlq]i`€i  a  a5iF  *-  3]tTTTtT  ed  tFT  tFE

4.   rfu, tF.TT.  enHT,  (qFT.  Ean)/rfu, tF.TT.  fflTffl, grTffl rty 3Tffro
fin al irf I

5.   a.di.quL  tr.HaeH.),  Gail (India) Limited, Raipur al qFTf I
6.  iiq qFi]T €Tf", qu.erT€.th., F5TTffl al ena¥qq} pe te ffi I

F`ffi
q7ltlfdq

fadr
lJ

D:`\Offi ce Woi.k\OFFIC E LETTER 1 I `doc 706

41
937



aa5 ffro 20.07.2024, dr 12.00 rd

3F- whuiar fi=5 wi-fro fin
1. HitF    qve]T    ffl    @    fRE    fro TE fin/t-fin/tFii]T/3rmiT  Fafan  q¥  fin/rm.   sa qTFT fin;dr fth

qmaiiTq,                     zB  HtF¥uT  rfe  wpplL NO. fa`TTTT ; qitr faiTTTT ; TTTth
58;2019  rty 63;2019  S qTfa 3TTed fas  08. FRTTVI fin
07.2024    d}    3TgqTan    t}    ifeT    #
ffiTalin,  ffitnI a  qitH t]T  ffro  11.07.2024
qT rfu I  (qRfhe-1)

2. of 2024 # erfu qquTJT fin ts ffi, 3TTrm T¥ qrfu fin
q¥ tTt"itT tFt FTfa (qfee-2)

3. qtFma qrfu qian T¥ rfu           . t} TE fin
Erfu a far fact qTqiH

4.
FTTrfu   siaiFT   ffliqTan   t}   Ht5iuT   fro TE ti tfa fin/dr fth"WP(C) 406/2013  RE-INHUMAN CONDITIONS fin /fattT fin
IN 1382 pRlsoNsn   # qiifa 3rriIT t} qienRI #
tffl/fan  ian  a  chap  firm  t5
faiTRT  fa far  TIT  Tg  erfaRtfFT  ti  9trfu
RE/rfu fth ffi tft rfu t} tiatT # I

5. rfu/ffi an # ffi Td fas aiE qFTFT Ta rfu faEN
Bife fan/TFTth qfflffl Ta

farm fin
6. 9qTffi fin qTqiT frm S anTT9fi tFqtfif q5T ch fin

C Cgiv
7. qE± ffl Digitisation  qu 3Tfife 3TTfir rfu q5HiuT fuTTTT

giv aFTrm
8. fan iflT qT qF rfu fin tha# # de HTRI qifan faiTTTT

rfu tfr rfu
9. iTffl 3TfRE # ae gilt nd q5T ffiiTFT iTma rty enT]i=T rfeFT  fgivrm

10. qi-3Tch Stud tB 3T5RT iTffl 3TfiTaH gdi wh rty 3miT rfeFT faim
Tj Hrh fa`TTTT ed rfeirRI 3rfRE rfu qi=iq
q5ffl

11. iTma ri # ng]iT ts rfu qtFFT giv iTrm rty  37iT]i=T  rfeFT  fa`TFT

ffiflFT te 3TfittTFT

12. rm TTFT @ giv-FTTT¥-              ire ha an faiRE
3ife tffl Hindrances

ts                 iTETqffl i3qFT ed tfr ifeT fi I
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Chhattisgarh Government 

Chief Secretary Office 
Ministry,  

Mahanadi Bhawan, Nava Raipur Atal Nagar. Email: csoffice.cg@gov.in 
 
 

Number / 175 / O.S.D. / M.S.C. / 2024                       Meeting. 18.04.2024  
Time: 12.00 PM 

Nava Raipur, Atal Nagar Dated 08 APR 2024 
 

 
Per. 
 
1. Principal Secretary Chhattisgarh Government, Panchayat and Rural 
Development Department 
 
2. Secretary Chhattisgarh Governance, Housing and Environment 
Department/Urban Administration and Development Department. 
 
3. Member Secretary Chhattisgarh Environmental Protection Board. 
 
4. Mission Director Swachh Bharat Mission (Rural). 
 
Subject: - Case OA of Honourable NGT for implementation of Solid Waste 
Management Rules, 2016 and sewage treatment in the state. Regarding the 
order passed in number 606/2018 dated 31.03.2024 and 04.04.2024. 
 
Reference: - This office letter no. 173/OSD/M.S.C./2024, dated 04.04.2024 
 
Under the above subject, the Chief Secretary has referred the matter of 
Honourable NGT to O. A. In view of the order passed in number 606/2018 
dated 31.03.2023 and 04.04.2024, a meeting will be held on 18.04.2024 at 
12.00 pm in the Chief Secretary's committee room S-4-23 at the Ministry for 
discussion regarding the attached amended agenda points. Has been 
organized. 
 
Please attend the said meeting with necessary information as per 
instructions. 
 
2/ Suffer. Attached:- As above. 
 

Officer on Special Duty  
Chief Secretary Office 
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agenda point 
 

1. Regarding compliance of the directions mentioned in the order dated 
04.04.2024 passed by Hon'ble NGT in case number 606/2018. (Order copy 
attached) 
 
2. Current status and 100% solution for door-to-door collection, source 
segregation, transportation, processing and scientific disposal of solid waste 
(wet and dry) 
 
Action plan for 100% achievement. 3. Current status of remediation of 
legacy dump site and action plan for 100% achievement. 
 
4. Current status of STP/FSTP for sewerage and septage management and 
action plan for 100% achievement. 
 
5. Regarding ring fencing of separate amount for the above works in 
compliance with the directions given by NGT on 31.03.2023. 
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Notice of meeting  
dated 26.04.2024 

 
Chhattisgarh Government 

Housing and Environment Department 
 

:: Ministry :: 
 

Mahanadi Bhawan, Nava Raipur Atal Nagar, 
Email id-henv.cg@nic.in 

 
No. F 04-19/2024/32     Nava Raipur Atal Nagar, dated 25/04/2024 
 
copy,   1. Additional Chief Secretary, Chhattisgarh Government, Forest and 
Climate Change Department, Mahanadi Bhawan, Ministry 
 
2- Secretary, Government of Chhattisgarh, Revenue and Disaster 
Management Department, Mahanadi Bhawan, Ministry, 
 
3. Secretary, Government of Chhattisgarh, Housing and Environment 
Department, Mahanadi Bhawan, Ministry, 
 
4- Secretary, Chhattisgarh Government, Urban Administration and 
Development Department, Mahanadi Bhawan, Ministry, 
 
5. Special Secretary, Government of Chhattisgarh, Water Resources 
Department, Mahanadi Bhawan, Ministry 
 
Subject: - Regarding compliance of the order passed by Hon'ble NGT, Central 
Zonal Bench Bhopal in case OA No. 22/2024 Haris Solanki vs State of Madhya 
Pradesh and others dated 05/04/2024. 
 
Under the subject matter OA by Honorable NGT, Central Zonal Bench Bhopal. 
In compliance of the order dated 05/04/2024 passed in case number 
22/2024 Haris Solanki vs State of Madhya Pradesh and others, a meeting has 
been organized under the chairmanship of the Chief Secretary on 26.04.2024 
at 3:30 pm in his chamber S 4/23. The agenda for the meeting is attached. 
 
2/ Please take the trouble to attend the said meeting.  
Enclosed: - As above. 
 

(D.R. Sontapar) 
Upper Secretary 

Chhattisgarh Government Housing and Environment Department 
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Meeting agenda point in compliance of the order passed on 05.04.2024 by 
Hon'ble National Green Tribunal, Central Zonal Bench, Bhopal in case OA No. 
22/2024 

 
• For effective monitoring of pollution control and rejuvenation of all polluted 
rivers, environment data grid is to be prepared by forming committees at 
national/state/district level and progress of establishment of Sewage 
Treatment Plant (STP) / Common Effluent Treatment Plan (CETP) is to be 
reviewed. 
 
• New project established, fully operational project and phyto/bio-remediation 
measures 
 
Reviews regarding. 
 
• Prevention and regeneration of pollution in rivers. Prevention of discharge 
of polluted water and dumping of solid waste into rivers. 
 
• Ensuring the flow of rivers. 
 
• Protecting flood prone areas. 
 
• Ensuring reuse of treated contaminated water. 
 
• Construction of Biodiversity Park. 
 
• Conservation of rivers/ponds. 
 
• Regulating groundwater extraction. 
 
• Review regarding water conservation and maintenance of water quality. 
 
• Review of progress every month by the Chief Secretary. 
 
• Periodically monitoring of industrial polluted water discharging units in the 
state. 
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Revised Meeting Notice Date 
 Time 31.05.2024 03.30 PM 

 
Chhattisgarh Government 

 Chief Secretary's Office Ministry, 
 Mahanadi Bhawan, Nava Raipur Atal Nagar. 

 Email: csoffice.cg@gov.in 
 

No./251/ O.S.D./ Mu.S.K./2024    Nava Raipur, Atal Nagar Date27 MAY 2024 
 
Copy,     
 
1. Principal Secretary Chhattisgarh Government, Panchayat and Rural 
Development Department 
 
2. Secretary Chhattisgarh Government, Finance Department/Housing and 
Environment Department/Urban Administration and Development 
Department. 
 
Subject: -Regarding the orders dated 31.03.2024 and 04.04.2024 passed in 
the case OA No. 606/2018 of Hon'ble NGT for implementation of Solid Waste 
Management Rules, 2016 and sewage treatment in the state. 
 
Reference: - Letter No./250/OSD/MUSKA/2024, dated 24.05.2024 from 
Chief Secretary's Office 
 
Under the above subject, a meeting was organized in the committee room S-
4-23 of the Chief Secretary at the Ministry on 29.05.2024 at 3.30 pm to 
discuss the attached agenda points regarding compliance of the instructions 
given by the Chief Secretary in the last meeting dated 08.05.2024 in the 
context of the order dated 31.03.2023 and 04.04.2024 passed by the Hon'ble 
NGT in the case OA No. 606/2018, and to ring fence the amount separately 
for solid waste management and sewage management. Now, a meeting was 
organized in the committee room S-4-23 of the Chief Secretary at the Ministry 
on 31.05.2024 at 3.30 pm at the same place. 
 
2/ Please attend the above meeting with necessary information as per 
instructions. 
 
Enclosed: - As above. 
 

Officer on Special Duty 
 Chief Secretary Office 
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agenda 
 

(Meeting date 31.05.2024, 3.30 PM) 
 

1. Information regarding the financial arrangements adopted by other States 
regarding ring fencing in the context of the order of Hon'ble NGT. 
 
2. Regarding taking appropriate advice from the council appointed in 
connection with the matter. 
 
3. Regarding sending a proposal by the department to keep at least the 
amount available for ring fencing in the account and keep the remaining 
amount in the supplementary budget. 
 
4. Information about the action taken by the Finance Department to arrange 
for the remaining amount. 
 
5. Regarding the necessary preparations for the inspection program of the 
committee constituted in the context of the order of Hon'ble NGT dated 
04.04.2024. 
 
6. Information regarding the action taken regarding verification of solid waste 
data presented before the Hon'ble Energy Minister. 
 
7. Regarding determination of action plan and timeline for disposal of legacy 
waste and use of re-claimed land. 
 
8. Action taken for utilization of treated water obtained from STP and early 
completion of the STP under construction. 
 
9. Other points as per requirement. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 

51
947



Chhattisgarh Government 
Chief Secretary's Office 

Mahanadi Bhawan Ministry, Nava Raipur Atal Nagar 
 

Meeting Notice Date Time 22.06.2024 12.00 PM 
 
Serial No./28% O.S.D./Mu.S.K./2024 Nava Raipur Atal Nagar, Dated 20 JUN 
2024  
Copy, 
 
1. All Divisional Commissioners, Chhattisgarh 
 
2. All Collectors, Chhattisgarh 
 
Subject: - Regarding meeting/video conference on important issues. 
 
Under the above subject, a meeting / video conference has been scheduled by 
the Chief Secretary on 22.06.2024 at 12.00 noon from CHIPS office, Raipur 
to discuss important topics / schemes. Discussion will be held in the said 
meeting as per the attached agenda. 
 
2/ Please attend the said meeting/video conference with necessary 
information as per instructions. Attached: - As above. 
 

Officer on Special Duty  
Chief Secretary Office 

 
Page No. /290/ OSD / Mu.S.Ka./2024 Nava Raipur Atal Nagar, Dated 20 JUN 
2024 
 
Copy:- 
 

1. Additional Chief Secretary, CG Government, Home Department, 
 

2. Principal Secretary, Chhattisgarh. Government, Panchayat and Rural 
Development Department, 
 

3. Secretary, CG Government, Agriculture Department/ Revenue and 
Disaster Management Department/ Labour Department/ Housing and 
Environment Department/ Transport Department/ Planning, 
Economic and Statistics Department/ Urban Administration and 
Development Department/ Food and Civil Supply Department / Public 
Health Engineering Department / Water Resources Department 
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Please, as per instructions, the honourable in-charge secretaries should 
kindly present the district-wise progress information on the related agenda 
points through slides.  
 

4. Secretary, Chhattisgarh Government, (Hon. Chief Minister), Secretary, 
Chhattisgarh Government, Good Governance and Convergence 
Department for information. 
 

5. Forwarded to the Chief Executive Officer, CHIPS, Raipur for necessary 
action. 

 
Special Duty Officer  

Chief Secretary Office 
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Agenda (Meeting date 22.06.2024) 

 
Sl. No.                    Agenda Point Relevant Departments 

1.  Preparation and implementation of 
Outreach events for the new Justice 
Code to be implemented from 
01.07.2024 
 
 

home department 
 

2.  Solid and Liquid Waste Management in 
Rural / Urban Areas 
 
 

Panchayat and Rural 
Development 
Department / Urban 
Administration and 
Development 
Department 
 
 

3.  Storage, distribution of fertilizers and 
seeds for Kharif 2024 
 
 

Agriculture Department 
 
 

4.  Saturation of beneficiary farmers in 
Prime Minister Kisan Samman Nidhi 
 

Agriculture Department 
 

5.  Campaign for establishment, 
resolution of revenue cases coming 
under Public Service Guarantee till 
now in the year 2024 and resolution of 
the remaining pending cases 
 
 

Revenue and Disaster 
Management 
Department 
 

6.  Campaign for pending cases and 
resolution of revenue map correction 
 
 

Revenue and Disaster 
Management 
Department 
 

7.  Progress of matching / verification of 
satellite maps received for Goo 
Referencing of Revenue Maps 
 
 

Revenue and Disaster 
Management 
Department 

8.  Progress of making ration cards of 
workers registered in Shramik Portal 
 

Labor Department and 
Food Department 
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9.  Progress of seizure, prosecution and 
confiscation for noise pollution control 
in the year 2024 
 

Department of Housing 
and Environment 
 

10. Preparation of Jal Shakti Abhiyan with 
Nari Shakti 

Water Resources 
Department 
 
 

11. Action to control road accidents/stray 
cattle 
 

transport department 
 
 

12. Stakeholder Consultation for 
Preparation of Developed Chhattisgarh 
2047 Document 
 

Department of Planning 
and Economic 
Statistics 
 

13. Actual completion of Jal Jeevan 
Mission schemes at district level 
 
 

Public Health 
Engineering 
Department 
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Chhattisgarh Government 
Chief Secretary Office 

Mahanadi Bhavan 
Ministry, Nava Raipur Atal Nagar 

 
No./967/O.S.D./Mu.S.K./2024                     Nava Raipur, Date 12 JUL 2024 
 
 
Per, 
 
1. All Divisional Commissioners, Chhattisgarh 
 
2. All Collectors, Chhattisgarh 
 
Subject:- Regarding meeting / video conference.  
 
Under the above subject, the attached agenda points will be discussed by the 
Chief Secretary through a meeting/video conference on 20.07.2024 at 12.00 
noon. 
 
2/ Please attend the above meeting/video conference with necessary 
information as per instructions. 
 
Enclosed :- As above. 

Officer on Special Duty  
Chief Secretary Office 

 
P.No./368/OSD/Mu.S.Ka./2024 Nava Raipur Atal Nagar, Date 12 JUL 2024 
 
Copy :- 
 
1. Additional Chief Secretary, Chhattisgarh Government, Home and Jail 
Department 
 
2. Principal Secretary, Chhattisgarh. Government, Panchayat and Rural 
Development Department/Tribal Caste Welfare Department 
 
3. Secretary, Government of Chhattisgarh, Agriculture Department / Animal 
Husbandry Department / Public Works Department / Revenue and Disaster 
Management Department/ Housing and Environment Department/ Finance 
Department / Transport Department / Transport Department / Urban 
Administration Department / Public Health Engineering Department, 
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Please, as per instructions, the honourable in-charge secretaries kindly 
inform the meeting about the district wise progress on the relevant agenda 
points. 
 
4. Secretary, CG Government, (Hon. Chief Minister) / Secretary, CG 
Government, Good Governance and Convergence Department for information. 
 
5. D.G.M. (Construction), Gail (India) Limited, Raipur for information. 
 
6. Forwarded to State Information Officer, NIC, Ministry for necessary action. 
 

officer on special duty 
Chief Secretary Office 
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Agenda 
 (Meeting date 20.07.2024, 12.00 PM) 

 
Sl NO.  AGENDA POINT RELEVANT 

DEPARTMENTS 
1.  Regularization of Road Safety 

Committee/Control over Stray 
Cattle/Mann. Discussion on letter dated 
11.07.2024 received from Advocate 
General Office, Bilaspur regarding 
compliance of order dated 08.07.2024 
passed in case number WPPIL 58/2019 
and 63/2019 of Hon. Court, 
Chhattisgarh. (Appendix-1) 
 

Meeting Home 
Department / Panchayat 
Department / Higher 
Animal Husbandry 
Department / Public 
Works No. Department/ 
Transport Department/ 
Urban Administration 
Department 

 
2.  Progress of seizure, prosecution and 

confiscation for noise pollution control in 
the year 2024 (Appendix-2) 

Department of Housing 
and Environment 
 

 
3.  Special efforts for rehabilitation of Naxal-

affected families and surrendered 
Naxalites 

 

home department 
 

4.  Regarding the progress of additional and 
proposed barracks/prison construction 
works being done to address overcrowding 
in Central/District Jails in the context of 
the order passed by the Hon'ble Supreme 
Court in case no. "WP(C) 406/2013 RE-
INHUMAN CONDITIONS IN 1382 
PRISONS". 

 

Home and Jail 
Department / Public 
Works Department / 
Finance Department 

 

5.  Solid and Liquid Waste Management in 
Rural / Urban Areas 

Panchayat and Rural 
Development Department 
/ Urban Administration 
and Development 
Department 
 

 
6.  Saturation of beneficiary farmers in Prime 

Minister Kisan Samman Nidhi 
 

Agriculture Department 
 

 
7.  Digitisation and record correction system 

of forest rights lease 
 

Tribal Welfare 
Department 

 
8.  Progress of completion of Jal Jeevan 

Mission schemes at district level 
 

Public Health Engineering 
Department 
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9.  Resolution of cases of correction of errors 
in revenue records 
 

Revenue and Disaster 
Management Department 

10. Correction of revenue records in 
accordance with the land acquisition 
award and providing revised record copy 
to the concerned department 

Revenue and Disaster 
Management Department 
 

11. Campaign for pending cases and 
resolution of revenue map correction 
 

Revenue and Disaster 
Management Department 
 
 

12. Regarding providing administrative 
assistance for certain hindrances under 
the Mumbai-Nagpur-Jharsuguda Gas 
Pipeline Project of the Government of 
India. 

GAIL India Limited 
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State Urban Development Agency, Chhattisgarh 
Indravati Bhawan 4th Floor D. Block, Nava Raipur Atal Nagar 

Phone No. 0771-2222401 
 
No./SUDA/09/2024-25/3595 Copy,                Nava Raipur, dated 09/09/2024 
 
 
Principal Secretary, 
 Chhattisgarh Government, Panchayat and Rural Development Department, 
Ministry, Nava Raipur, Atal Nagar 
 
Secretary  
Chhattisgarh Government Housing and Environment Department Ministry 
Nava Raipur, Atal Nagar 
 
Mission Director  
Chhattisgarh Government Prime Minister Housing Scheme Rural Ministry 
Nava Raipur, Atal Nagar 
 
Member Secretary, 
 Chhattisgarh Environment Protection Board, Habitat Building, North Block, 
Sector 19, Nava Raipur 
 
Subject:- Hon'ble NGT Regarding case number 606/2018. 
 
Under the above subject, a meeting has been called in the chamber of the 
Chief Secretary on 09.09.2024 at 04.00 pm under the chairmanship of the 
Chief Secretary, Government of Chhattisgarh, to discuss the report of the joint 
committee presented before the Hon'ble NGT in case number 606/2018. 
Please, you are requested to take the trouble of attending the meeting. 
 

Chief Executive Officer  
State Urban Development Agency 

Nava Raipur Atal Nagar 
 
p.no./suda/09/2024-25/3596 - Naya Raipur, Date 01/09/2024 
 
copy : 
Deputy Secretary, Chhattisgarh Government, Chief Secretary's Office. Please 
inform the Chief Secretary to attend the meeting. Atal. 
 

Chief Executive Officer 
State Urban Development Agency, 

Nava Raipur Atal Nagar 
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Chhattisgarh Government 
Chief Secretary's Office 

Mahanadi Bhawan 
Ministry, Nava Raipur Atal Nagar 

 
No./556/O.S.D.Mu.S.Ka./2024 

 
 

Per, 
 
Nava Raipur, dated 24 SEP 2024 
 
1. All Divisional Commissioners, Chhattisgarh 
 
3. All Chief Executive Officers, District Panchayat, Chhattisgarh 
 
2. All Collectors, Chhattisgarh 

 
Subject:- Regarding meeting/video conference. 
 
Under the above subject, the Chief Secretary will review the attached agenda 
points through a meeting / video conference on 28.09.2024 at 12.00 noon 
from CHIPS Office, Raipur. 
 
2/ Please attend the said meeting/video conference with necessary 
information as per instructions 
. Attached:- As above. 

 
 

Officer on Special Duty  
Chief Secretary Office 

 
Page No./559/ OSD/Mu.S.Ka./2024 

 Nava Raipur Atal Nagar, Date 24 SEP 2024 
 

Copy:- 1. Additional Chief Secretary, Government of Chhattisgarh, Forest 
Department/Home Department,  
2. Principal Secretary, Chhattisgarh. Department of Governance, Information 
and Technology / Panchayat and Rural Development Department / Tribal 
Development Department,  
3. Secretary, Government of Chhattisgarh, Agriculture Department / Animal 
Husbandry Department / Public Works Department/ Revenue and Disaster 
Management Department / General Administration Department / Finance 
Department/ Planning and Economic Statistics Department / Higher 
Education Department/ Cooperative Department / Social Welfare 
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Department/ Urban Administration Department / Public Health Engineering 
Department, are requested to be present in the above meeting with necessary 
information. 
4. Secretary, CG Government, (Hon. Chief Minister) / Secretary, CG 
Government, Good Governance and Convergence Department for information. 
 

Officer on Special Duty  
Chief Secretary Office 
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agenda 
(Meeting date 28.09.2024, 12.00 PM) 

 
Sl. Agenda point Relevant Departments 
1.  Saturation campaign of income, caste, 

residence, birth and death certificates in the 
state 
 

Department of 
Information & 
Technology / 
Department of Revenue 
& Disaster 
Management / 
Department of Planning 
& Economic Statistics / 
General Administration 
Department / Finance 
Department 

2. Prime Minister's Tribal Advanced Village 
Campaign 
 
 

Tribal Development 
Department 
 
 

3. Linking all panchayats of the state to a 
primary cooperative society 
 

Forest Department / 
Animal Husbandry and 
Fisheries Department / 
Cooperative 
Department 
 

4  
Cleanliness is Service-2024 Campaign 
 
 

Panchayat and Rural 
Development 
Department / Urban 
Administration and 
Development 
Department 
 

5  
Swachh Chhattisgarh Solid Liquid Waste 
Management in Urban/Rural Areas 
 
 

 
Panchayat and Rural 
Development 
Department / Urban 
Administration and 
Development 
Department 
 

6 Digital Girdawari (Current Agricultural Year) 
 

Agriculture 
Department/Revenue 
and Disaster 
Management 
Department 
 
 

7 Action plan to reduce demand and supply for 
prevention of narcotics in the state 

Home Department / 
Higher Education 
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Department / Social 
Welfare Department 

8 Progress on 8 important indicators of Jal 
Jeevan Mission and Panchayats/Villages 
achieving 100% FHTC 
 

Panchayat and Rural 
Development 
Department / 
Cooperative 
Department / Public 
Health Engineering 
Department 
 

9 Action to control road accidents/stray cattle 
 
 

Panchayat and Rural 
Development 
Department / Animal 
Husbandry Department 
/ Public Works 
Department / Urban 
Administration and 
Development 
Department 
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Office, Municipal Corporation, Korba (CG) 

Sanitation Branch Saket Bhawan, ITI Chowk Korba (Chhattisgarh) 

Telephone: 221288, 222672, Fax: 07759-221929, Post Box No.-12 Pin Code- 
495677 

Website: www.korbamunicipal.in, Email: mck.helthsection @gmail.com 

 

No./06/Sw./2024/8360 Copy,                               Korba Date 18/9/2022, 

 

Chief Executive Officer, 

State Urban Development Agency,  

Raipur (CG) 

 

Subject:- Regarding information about houses and population in the 
industrial area under the corporation area. 

 

It is noted under the above subject that the estimated population of the 
corporation area is 40,5000 and the total number of houses is 79802, in 
which the total number of houses and institutions in the residential and 
industrial areas of various industrial public sector undertakings such as 
SECL Korba and Kusmunda, CGV Production Company Limited East and 
West, NTPC and BALCO located in the corporation area is as follows: - 

Sl No.  Nma of Public undertaking Number of 
residences 

SLRM Centre 

1 NTPC 3275 1 
2. Children 3812 1 
3. SECL Korba 5611 3 
4. SECL Kusmunda 2362 2 
5 Chhattisgarh State Electricity 

Board (East) 
2568 1 

6 Chhattisgarh State Electricity 
Board (West) 

2879 1 

7 BCPP 322 1 
 TOTAL  20829 10 

 

The population of public undertakings is 105255. In these areas, the work of 
solid waste and liquid waste management, disposal and processing is done by 
the respective industrial establishments themselves. The amount of solid 
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waste generated from the remaining 58973 houses with an estimated 
population of 299745 is 115 tonnes per day. Its management and processing 
is done by the corporation. 

 

Additional Commissioner  
Jagar Municipal Corporation  

Koshya (CG) 
 

Copy:- 

1 Commissioner, Municipal Corporation Korba, for respectful information 

Korba, date 

 

Additional Commissioner  

Municipal Corporation Korba (Chhattisgarh) 
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Annexure E 

Office, Municipal Corporation, Korba (CG) 

Sanitation Branch Shaket Bhawan, ITI Chowk Korba (CG) এগ: 221200, 

222072 07750-1978-12 Day 495677 Webside www.korbamunicipalin, 

Email: mck.belthsection @gmail.cim  

No./06//2024/ 5472 Otherwise     Date 19/7/2024 

To,  

General Manager (Administration) 

Bharat Aluminium Company Limited BALCO (7010) 

Subject - Regarding compliance of Solid Waste Management and Handling  

   Rules 2010 and Hon. NGT Rules. 

It is to be noted under the above subject that as per the provision 

contained in Rule 04 of Urban Solid Waste Management and Handling Rules 

2016, your area falls under the category of bulk waste, under which the work 

of collection, storage, transportation and disposal of waste generated from 

cleaning work of residential/commercial areas is to be done regularly. A 

surprise inspection of the area managed by you was done, during which it was 

found that waste generated from cleaning work was found collected at various 

places from Checkpost Railway Crossing to BALCO Plant and Sector 06. 

Earlier also you were given instructions regarding regular cleaning of the area 

managed by you and transportation of the generated waste, and during the 

inspection of the Hon. NGT team, dissatisfaction was expressed due to the lack 

of cleaning work as per the guidelines of waste management and cleaning 

system provisions. You are not taking any interest in solid waste management 

work. This act of yours is a violation of Hon. NGT and Solid Waste 

Management Rules 2016.  

Therefore, you are charged a penalty of Rs 25000/- under Sub-Law 08 

Schedule No. 04 (a) of Rule 15 of Solid Waste Management Rules 2016. You 

will ensure to deposit the said penalty amount in the Corporation Office, Saket 

Bhawan within 03 days and are directed that within 03 days, you should inform 

the undersigned in writing while following the instructions of Hon. N. Jishti of 

the cleanliness and waste management rules 2016 of your area, otherwise legal 

action will be taken under the provisions of Waste Management Rules 2016. 

 

Commissioner Municipal  

Corporation Korba (CG) 

P./28/7/2024/       Korba Date 

Copy- 

1. Collector District Korya for respectful information.Rece 

2. Regional Officer. CG Environment Protection Board Korba for necessary 

action. 

3.Additional Commissioner, Municipal Corporation Korba (CG) for necessary 

action.  

4.Assistant Health Officer, Municipal Corporation, Korna (CG) for necessary 

action. 

Commissioner, Municipal  

Corporation Korba (CG) 
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Office, Municipal Corporation, Korba (CG) 
Sanitation Branch Saket Bhawan, ITI Chowk Korba (Chhattisgarh) Purana 

221209 222872, Facility 07759-221029, Post Box No.- 12 Days Koy- 495677 

Webside: www.korbamunicipalin, Email: mck.helthsection @gmail.com 

No/06/Ry/2024     Korva Date ……… 

To,  

Chief Engineer 

Dr. Shyamaprasad Mukherjee T.V. Home Korba (CG) 

 

Subject: Regarding negligence in solid waste and liquid waste management. 

 

It is written under the above subject that our residential and industrial 

complexes come under the Municipal Corporation Korba area. Bhan. During 

the visit of NGT, the management of solid and liquid waste generated in your 

area was inspected. During the inspection, it was found that the solid and liquid 

waste management by you is not being done as per the norms and rules of Solid 

Waste Management Rules 2016, due to which Hon'ble NGT expressed 

displeasure. 

 

Therefore, you should ensure compliance of the rules and ensure that 

the solid and liquid waste management is done as per the norms of the rules 

and ensure that the unsigned is informed about the action taken, otherwise 

action will be taken against you as per the rules. 

 

Commissioner Municipal  

Corporation Korba (CG) 

 

 

 

P./Swachhta/Chh./2024/775814    Korba, Dated 05/9/24 

Copy-  

1.For respectful information to Chief Executive Officer, State Urban 

Development Agency Raipur.  

2.Respectfully sent to Collector Korba District- Korba for information. 

3.Sent to Regional Officer, 700 Environment Protection Board Korba for  

   information. 

 

Commissioner Nupur 

 Municipal Corporation 
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Office, Municipal Corporation, Korba (CG) 

Sanitation Branch Saket Bhawan, ITI Chowk Korba (Chhattisgarh) Telephone: 
221208, 222672, Fax 07750-221929, Post Box No.-12 Pin    Code- 495077  

Webside: www.korbamunicipal.in, Email: mck.helthsection@gmail.com 

 

Serial No./06/10/2014/                    Date  

 

To 

Chief General Manager SECL 

 Kusmunda Korba (CGH) 

 

Subject:- Regarding negligence in solid waste and liquid waste  

                management. 

 

It is written under the above subject that your residential and industrial 

complexes come under Municipal Corporation Korba area. Hon. During the 

visit of NGT, the solid and liquid waste management emitted in your area was 

inspected. During the inspection, it was found that your solid and liquid waste 

management is not being done as per the norms and rules of Solid Waste 

Management Rules 2016, due to which Hon'ble NGT expressed displeasure. 

 

Therefore, you should ensure compliance of the rules and ensure that 

solid and liquid waste management is done as per the norms of the rules and 

ensure that the undersigned is informed about the action taken, otherwise 

action will be taken against you as per the rules. 

 

Commissioner R Municipal 

Corporation   Korba (CG) 

 

1.A/Swachhata/Gh:/2024/7258/5    Korba, Dated 5/9/24 

Copy:- 

1. Chief Executive Officer, State Urban Development Agency Raipur for  

     respectful attention. 

2. Respectfully sent to Collector Korba District Korba for information. 

3. Regional Officer, 700 Environment Protection Board Korba for information. 

 

Commissioner R Municipal 

Corporation   Korba (CG) 
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Office, Municipal Corporation, Korba (CG) 
Sanitation Branch Saket Bhawan, ITI Chowk Korba (Chhattisgarh) 

Telephone: 221208, 222672, Fax 07750-221929, Post Box No.-12 Pin 

Code- 495077 Webside: www.korbamunicipal.in, Email: 

mck.helthsection@gmail.com 

 

Serial No./06/10/2014/      Date of 

 

To 

 

Chief General Manager SECL  

Kusmunda Korba (7010) 

 

Subject:-    Regarding negligence in solid waste and liquid waste management. 

 

It is written under the above subject that your residential and industrial 

complexes come under Municipal Corporation Korba area. Hon. During the 

visit of NGT, the solid and liquid waste management emitted in your area was 

inspected. During the inspection, it was found that your solid and liquid waste 

management is not being done as per the norms and rules of Solid Waste 

Management Rules 2016, due to which Hon'ble NGT expressed displeasure. 

 

Therefore, you should ensure compliance of the rules and ensure that 

solid and liquid waste management is done as per the norms of the rules and 

ensure that the undersigned is informed about the action taken, otherwise 

action will be taken against you as per the rules. 

 

Commissioner R 

 Municipal Corporation 

Korba (CG) 

 

1.A/Swachhata/Gh:/2024/7758/5      Korba, Dated 5/9/24 

 

Copy:- 

 

1. Chief Executive Officer, State Urban Development Agency Raipur for 

respectful attention. 

 

2. Respectfully sent to Collector Korba District Korba for information. 

 

3. Regional Officer, 700 Environment Protection Board Korba for information 

 

 

Commissioner R 

 Municipal Corporation 

Korba (CG) 
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Office, Municipal Corporation, Korba (CG) 
Sanitation Branch Saket Bhawan, ITI Chowk Korba (CG) 

Male: 221288, 222672, Fax: 07759-221929, Post Box Number-12 Pin Code 

495677 Webside: www.korbamunicipal.in, Email: mek.helthsection 

@gmail.com 

 

Serial No./06/Swa./2024/7757   Korba Date 05/09/2024 

 

To. 

Chief Executive Officer 

 Bharat Aluminium Company Ltd. District- Korba (CG) 

 

Subject: Regarding negligence in solid waste and liquid waste management. 

 

Under the above subject, it is written that your residential and industrial 

complexes come under Municipal Corporation Korba area. Hon. During the 

visit of NGT, the solid and liquid waste management generated in your area 

was inspected, during the inspection it was found that the solid and liquid waste 

management by you is not being done as per the norms and rules of Solid 

Waste Management Rules 2016, due to which Hon'ble NGT expressed 

displeasure. 

 

Therefore, while ensuring compliance of the rules, ensure that the solid 

and liquid waste management is done as per the norms of the rules and ensure 

to inform the undersigned about the action taken, otherwise action will be taken 

against you as per the rules. 

 

Commissioner R 

 Municipal Corporation 

Korba (CG) 

 

P.K./Swachhata/Chh/2024/ 7757/5   Korba, dated 5/7/25 

 

Copy:-  

1. Chief Executive Officer, State Urban Development Agency Raipur for 

respectful information. 

 

2. Sent to Collector Korba District Korba for respectful information. 

 

3. Sent to Regional Officer, CG Environment Protection Board Korba for 

information 

 

Commissioner 

Aayukt Municipal Corporation 

City Korba (CG) 

 

\ 
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Office, Municipal Corporation, Korba (CG) 

Sanitation Branch Saket Bhawan, ITI Chowk Korba (Chhattisgarh) 

Tel. 221286 222672, 07750-221820, Post Office- 495677 Webside: 

www.korbamunicipal.in, Email: mck.helthsection @gmail.com 

 

 

General Manager NTPC Jamnipali Korba (CG) 

 

Subject: Negligence in solid waste and liquid waste management. 

 

It is written under the above subject that your residential and industrial 

complexes come under the Municipal Corporation Koras area. Hon. During 

the visit of NGT, the solid and liquid waste management emitted in your area 

was inspected, during the inspection it was found that the solid and liquid waste 

management by you is not being done as per the norms and rules of Solid 

Waste Management Rules 2016, due to which Hon'ble NGT expressed 

displeasure. 

 

Therefore, you should ensure compliance of the rules and ensure that the solid 

and liquid waste management is done as per the norms of the corporations and 

ensure to inform the undersigned about the action taken, otherwise action will 

be taken against you as per the rules. 

Commissioner Municipal 

Corporation Korba 

(Chhattisgarh 

 

/Swachhata/7/2024/7757/3                                                     Korba, Date05/09/24 

          7757/4 

Copy:- 

1. Chief Executive Officer State Urban Development Agency Raipur for 

respectful information. 

 2. Sent to Collector Korya District Korba for respectful information. 

3. Sent to Regional Officer Prasansa Mandal Korba for information. 

 

          Commissioner Municipal                      

                     Corporation Korba   

                    (Chhattisgarh) 
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Office, Municipal Corporation, Korba (CG) 
Sanitation Branch Saket Bhawan, ITI Chowk Korba (CG) Telephone: 221200, 

222072, Fax: 07759-221829, Post Office Number-12 VIN Code- 405677 

Webside: www.korbamunicipal.in, Email: mck.helthsection @gmail.com 

 

No./06/Swa./2004/      Korwa Date 

 

To 

Chief General Manager SECL 

 Korba Region District-Korba (CG) 

 

Subject: Regarding negligence in solid waste and liquid waste management. 

 

Under the above subject, it is written that your residential and industrial 

complexes come under Municipal Corporation Korba area. Hon. During the 

visit of NGT, the solid and liquid waste management emitted in your area was 

inspected, during the inspection it was found that the solid and liquid waste 

management by you is not being done as per the norms and rules of Solid 

Waste Management Rules 2016, due to which Hon. NGT expressed 

displeasure. 

 

Therefore, while ensuring compliance of the rules, ensure that the solid 

and liquid waste management is done as per the norms of the rules and ensure 

to inform the undersigned about the action taken, otherwise action will be taken 

against you as per the rules. 

 

Commissioner 

Nagar Palika Nigam Koshcha (CG) 

 

P.K/Swachhata/Ch/2024/7758/2   Korya, dated 5/9/24 

 Copy:- 

 

1. Chief Executive Officer, State Urban Development Agency Raipur for 

respectful information. 

 2. Sent to Collector Korba District Korba for respectful information. 

 

3. Sent to Regional Officer, CG Environment Protection Board Korba for 

information. 

 

Commissioner 

Sugar Municipal Corporation Forana (7) 
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State Urban Development Agency, Chhattisgarh 

D-Block, 4th Floor, Indravati Bhawan, Nava Raipur Atal Nagar-492002 

Phone No. 0771-2222401, E-mail: cod.suda@yahoo.com 

 

No./9/SUDA/2024/2659           Nava Raipur Atal Nagar, dated 21/07/2024 

 

 

Copy, 

 
1. All Commissioners, Municipal Corporations 
 
2. All Chief Municipal Officers, Municipal Council/Nagar Panchayat, 
(Chhattisgarh) 
 

Subject: - Regarding compliance of directions given by Hon. Court in Hon. 
NGT case No. 606/2018. 

 

Subject to the Hon. NGT Court case number 606/2018, the Hon. Court has 
from time to time directed for 100% segregation of solid waste in urban bodies. 
In compliance with the above instructions, instructions have been given for 
100% collection, segregation, processing and disposal of solid waste in regular 
review meetings organized by the State Government. The following action 
should be ensured regarding the segregation of solid waste being produced in 
urban bodies: - 

 

1. In solid waste management under the body, regular ward-wise review of 
collection, segregation, processing and disposal should be done. 

2. The wards under the body where deficiencies are found in segregation of 
solid waste should be reviewed separately in detail and necessary action 
should be taken to improve the status of segregation of solid waste in the 
residential and commercial areas under the ward. 

3. Regular ward-wise review of the wards under the body should be done and 
the Garbage Vulnerable Points (GVP) should be identified. The said GVP sites 
should be resolved within the time limit and comprehensive preventive action 
should be taken to prevent such sites from becoming GVP again. 
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4. Regular review and physical inspection of the SLRM Centre situated under 
the body should be done and 100% disposal/prevention of solid waste should 
be ensured in the said centres, so that creation of new dumpsites in the body 
can be prevented. 

5. For proper disposal of Construction and Demolition Waste (C&D Waste) 
being generated under the body, necessary action should be ensured for 
separate collection and disposal. 

6. For 100% solid waste management in the body, there will be a need for 
extensive public participation. For this, extensive publicity should be ensured 
in the body area regarding solid waste management among the general public. 

7. All the Bulk Waste Generators (BWGs) under the body area should be 
reviewed regularly and after inspection, legal action should be taken against 
those BWGs who do not dispose of solid waste as per the rules. 

 

Please give this top priority. 

 
Chief Executive Officer 

 State Urban Development Agency, 
 Nava Raipur Atal Nagar 

 

p. No./9/Suda/SBM/2024/26   Nava Raipur Atal Nagar, dated 21/07/2024 

 Copy:- 

1. Secretary, CG Government, Urban Administration and Development 
Department, Ministry, Nava Raipur Atal Nagar. 

2. Director, Directorate of Urban Administration and Development, Indravati 
Bhawan, Nava Raipur Atal Nagar (CG). 

3. All District Collectors (Chhattisgarh) 

4. All Joint Directors, Regional Offices, Urban Administration and 
Development. 

5. Programmer, Data Centre, Directorate for uploading on website. 

 

 

Chief Executive Officer  
State Urban Development Agency,  

Nava Raipur Atal Nagar 
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State Urban Development Agency, Chhattisgarh 

D-Block, 4th Floor, Indravati Bhawan, Nava Raipur Atal Nagar-492002 

Phone No. 0771-2222401, E-mail: ced.suda@yahoo.com 

  

No./9/SUDA/2024/4214               Nava Raipur Atal Nagar, dated 07/10/2024  

Copy,  

General manager, 

BSP-Bhilai, NTPC-Korba 
BALCO-Korba, BCCP-Korba 
SECL-East, SECL-West 
NTPC-Sipat, NTPC-Lara 
Jindal Steel and Power-Raigarh 
 

Subject: - Review of implementation of Solid Waste Management Rules, 2016 and Sewage 
Treatment in Bulk Waste Generators (PSU Township) as per the report presented by 
the Joint committee formed by Hon'ble NGT. 

——00—— 

In refence to the above-mentioned subject,  ULBs are instructed to review the solid waste management 
and sewage management in Bulk Waste Generators (PSU townships) as per the report dated 28.08.2024 
submitted by the Joint committee, constituted as per the direction of Hon’ble NGT order dated 
04.04.2024 in the matter of O.A. 606/2018. 

Accordingly, a review meeting has been scheduled on 28.10.2024 at 04:00 PM through video 
conferencing. Kindly ensure your presence in the meeting through the following link: 
https://meet.google.com/xer-axkv-xws. 

 
Chief Executive Officer 

State Urban Development Agency, 
Nava Raipur Atal Nagar 

 

P. No./9/Suda/2024/4215      Nava Raipur Atal Nagar, dated 07/10/2024  

Copy:-  
1. Secretary, CG Government, Urban Administration and Development Department, Mantralaya, 

Nava Raipur Atal Nagar.  
2. Member Secretary, CG Environment Conservation Board, Nava Raipur Atal Nagar. 
3. Director, Directorate of Urban Administration and Development, Indravati Bhawan, Nava Raipur 

Atal Nagar (CG).  
4. OSD, Office of Chief secretary, CG Government Mantralaya, Nava Raipur Atal Nagar. 
5. Commissioner, Municipal Corporation Bhilai , Korba, Raigarh and Bilaspur  
  
 

 
Chief Executive Officer 

State Urban Development Agency, 
Nava Raipur Atal Nagar 
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Office, Municipal Corporation Bhilai, District-Durg 

 
/notice/ 

 
Co./Jan Swa. Vi./2024/177                       bhilai Date- 14/06/2024 
 

 
 
 

Per, 
 
Director, Incharge 
Bhilai Steel Plant 
Bhilai 
 
Subject: - Order dated 31.03.2023 passed by Hon'ble NGT in case 
no./606/2018 
Regarding solid waste management under. 
 
Reference: - 1. Letter No./Y.P./2023-24/889 from Director, Urban 
Administration and Development Nava Raipur Chhattisgarh, Naya Raipur 
Atal Nagar, dated 04.05.2023 2. Official letter No./2024/42 Bhilai, Date 
19.04.2024 

 
A photocopy of the letter referred to under the above subject is enclosed and 
presented for perusal. As per the enclosed letter, the following orders have 
been given by the Hon'ble NGT New Delhi in respect of solid waste 
management through video conferencing by the Chief Secretary in the context 
of Chhattisgarh state on 31.03.2023 under case no./606/2018 and by the 
Hon'ble NGT New Delhi on inspection dated 13.06.2024: - 
 
1. As per Solid Waste Management Rules 2016, ensure 100% door to door 
collection of dry and wet waste separately at the source. Also, bio-medical, 
 
2. Hazardous and e-waste should not be mixed and treated with solid waste. 
GVP points and dump sites located within the Bhilai Steel Plant area should 
be identified and immediately disposed of by bio-remediation. 

 
3. As per the requirement, construct a SLRM centre in the township area 
and dispose of the waste generated from the area in the SLRM centre itself 
and ensure that the dump site located in the township area is eliminated. 
 
 
4. You have created a garbage dump site near Jawahar Udyan in the township 
area. 
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A pile of garbage has been found at the said dump site which is against the 
norms of NGT. 
 
A letter has been sent to prepare an action plan for immediate disposal of the 
dumped garbage at the said site through bio-remediation. But till date, the 
work of bio-remediation has not been started as per the above. 
 
5. As per the norms of NGT and SBM (Swachh Bharat Mission), door to door 
garbage collection, source segregation, collecting wet and dry garbage 
separately and disposal of garbage through at least 6 to 7 SLRM centers in 
the township area. 
Ensure order. 
 
6. During inspection by Hon'ble NGT New Delhi on 13.06.2024, door to door 
collection, segregation and disposal of waste was not found to be as per Solid 
Waste Management Rules 2016. 

 
 

Office  
director in charge 
Bhilai Steel Plant 
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Photographs of visit of the Bhilai Municipal Corporation officials to inspect 
the functioning of SLRM Centres at BSP-Bhilai SLRM centre
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Photographs of visit of Officials to verify the remediation of dumpsite
near SLRM Centre, BSP, Bhilai
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Office, Municipal Corporation Bhilai, District-Durg 

 
Co./Jan Swa.V./2024/740                                      Bhilai. Date 1919/2024 

 
copy,                              
 
Chief Executive Officer  
State Urban Development Agency  
Nava Raipur, Atal Nagar 

 
Subject: - Regarding compliance of inspection dated 13.06.2024 by Hon'ble 
NGT New Delhi. 

 
It is written under the above subject that in relation to the deficiencies found 
in the information sent in the prescribed form by the Hon'ble NGT New Delhi 
during inspection in the corporation area and township area on 13.06.2024 
under Municipal Corporation Bhilai, the SLRM Centre Newai of Bhilai Steel 
Plant was inspected by Bhilai Municipal Corporation on 19.09.2024, in which 
the garbage lying in the open has been disposed of and trees have been 
planted at the said place and the work of making compost from wet garbage 
is being done, the dry garbage is sold by Safai Mitras engaged in door to door 
collection work. 
 
Therefore, please attach the information sought by Honourable NGT New 
Delhi. 

 
Attached: - As above 
Page No./Jan.S.V/2024/741 

Commissioner  
Municipal Corporation Bhilai 

Bhilai, dated 19/9/2024 
 

Copy :- Director,  
1.Urban Administration and Development Department, Nava Raipur Atal 
Nagar Chhattisgarh with regards 
Transmitted for information. Respectfully transmitted to Collector, Madam, 
Durg District Durg for information. 
2. Director-in-Charge, Bhilai Steel Plant, Milai for information. 
3. General Manager, Services Department, Bhilai, Steel Plant, Bhilai for 
information. 

 
Commissioner  

Municipal Corporation Bhilai 
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Øekad@50@SBM@u-ik-fu-@2024&25              jk;iqj] fnukad 22@04@2024 

 

izfr 

  M/s Hill Brow Metallics & Construction Pvt. Ltd.( Lead Member of JV)  and 
  Environ Organic Works and Suppliers (Second Partner of JV) 
  Near Tresaure Island Mall 
  Opposite Agriculture College 
  Jora Raipur  (C.G.) 492012 
           

 

 
 

 

fo"k; %&  ljksuk fLFkr iqjkus MEi lkbZV ds fjesfM;s'ku dk;Z esa vuqikfrd izxfr u 

gksus ds laca/k esaA  

lanHkZ %&  01- vuqca/k fnukad 22-06-2023 ,oa dk;kZns'k Øekad 1306/SBM/u-ik-fu-/       

                                   2023-24 fnukad 22-06-2023A 

 02- bl dk;kZy; dk i= Øekad 1565/SBM/u-ik-fu-@2023-24 fnukad   

               12-09-2023A 

 03- bl dk;kZy; dk i= Øekad 1636/SBM/u-ik-fu-@2023-24 fnukad   

               12-10-2023. 

 04- bl dk;kZy; dk i= Øekad 1715/SBM/u-ik-fu-@2023-24 fnukad   

               28-11-2023 I 

 05. bl dk;kZy; dk i= Øekad 1866/SBM/u-ik-fu-@2023-24 fnukad   

               07-02-2024 I 

 06. bl dk;kZy; dk i= Øekad 1955/SBM/u-ik-fu-@2023-24 fnukad   

               26-03-2024 I 
 07. Order Copy of National Green Tribunal Principal Banch, New Delhi  
                                Original Application No. 606/2018 date of hearing 31.03.3023. 

 08. bl dk;kZy; dk i= Øekad 04/SBM/u-ik-fu-@2023-24 fnukad   

               03.04.2024 I 

 09. bl dk;kZy; dk i= Øekad 25/SBM/u-ik-fu-@2023-24 fnukad   

               10.04.2024 I 

&&00&&   

 mijksDr fo"k;karxZr ys[k gS fd uxj ikfyd fuxe] jk;iqj ds ljksuk 

fLFkr iqjkus MEi lkbZV ds fjesfM;s'ku dk;Z gsrq vuqca/k dkfjr dj dk;kZns”k tkjh fd;k 

x;k gSA vuqca/k vuqlkj lEiw.kZ dk;Z 18 ekg ds Hkhrj iw.kZ fd;k tkuk gSA ;g dk;Z 

jk’Vªh; gfjr izkf/kdj.k rFkk “kklu ds izkFkfedrk ds dk;Z esa “kkfey gS] ftls le; 

lhek ds Hkhrj iw.kZ fd;k tkuk vfrvko”;d gSA  

 vkt fnukad 22-04-2024 dks LFky fujh{k.k ds nkSjku vkids }kjk dk;Z 

LFky ij LFkkfir 01 ux Vªkesay rFkk 01 ux ikWoj LØhu dk;Zjr ugh ik;k x;kA  

blds otg ls dk;Z dh izxfr izHkkfor gks jgh gSA   

dk;kZy;] uxj ikfyd fuxe] jk;iqj 
uxj fuxe eq[;ky;] xka/kh eSnku ds ikl] jk;iqj ¼N-x-½ 

Qksu-ua- 0771-2535780, 90, QSDl : 0771-2227395; bZ&esy :- nigam.raipur.cg@nic.in 
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 vr% dk;Z esa izxfr ykus gsrq vfrfjDr lalk/ku dk;Z esa yxk;k tkdj dk;Z 

le; lhek esa iw.kZ fd;s tkus gsrq vkidks lanfHkZr i= Ø 2 ls 9 ds ek/;e ls funsZf”kr 

fd;k x;k gSA rnksijkar Hkh vkids }kjk dk;Z esa :fp ugh fy;k tk jgk gSA  

 vkidks iqu% funsZf”kr fd;k tkrk gS fd “ks’k dk;Z dks xfr nsdj lhihlhch 

ds fyxslh osLV mipkj xkbZM ykbZu vuqlkj ;Fkk”kh?kz dk;Z iw.kZ fd;k tkuk lqfuf”pr 

djsaA fu/kkZfjr le; es dk;Z iw.kZ ugh gksus dh fLFkfr esa gksus okys dk;Zokgh dh leLr 

tokcnkjh vkids Lo;a dh gksxhA    

vk;qDr 

uxj ikfyd fuxe] 

jk;iqj ¼N-x-½ 

i` Øekad@51@SBM@u-ik-fu-@2024&25              jk;iqj] fnukad 22@04@2024 

izfrfyfi%& 

1. vij vk;qDr] uxj ikfyd fuxe] jk;iqj dks lwpukFkZA  

2. dk;Zikyu vfHk;ark] LoPN Hkkjr fe”ku] uxj ikfyd fuxe] jk;iqj dks lwpukFkZA 

3. esllZ VkbZM VsDuksØsV izk- fy-& foHkklk lkWY;w”ku (JV) dks vko”;d dk;Zokgh gsrq 

lwpukFkZA   

 

 

 

vk;qDr 

uxj ikfyd fuxe] 

jk;iqj ¼N-x-½ 
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Lattee collect& State 
 Page 502 
 

dk;kZy; ]uxj ikfyd fuxe] jktukanxkao ¼N0x0½ 

dzeka   734 yksd &11@2024&25  jktukanxkao fnukad     17@ 09@2024 
izfr]  
  lapkyd] 
  uxjh; iz”kklu ,oa fodkl   

bUnzkorh Hkou] vVy uxj uok jk;iqj 
 
fo"k;%& ekuuh; ,uthVh ds la;qDr Vhe  fujh{k.k fnukad 01@04@2024 ds izfrosnu 

ds laca/k  esaA 
 

&000& 
 ys[k gS fd ekuuh; ,uthVh ds la;qDr Vhe ds fujh{k.k fnukad 
01@04@2024 esa uxj ikfyd fuxe]jktuaknxako fyxslh osLV fuiVku ds laca/k esa  
izfrosnu fuEukuqlkj gS %&   

 uxj ikfyd fuxe]jktuaknxkao esa uokxkao Vªsfpax xzkm.M esa fyxslh osLVufuiVku 
gsrq jkf”k 106-02 yk[k iz”kkldh; Lohd`fr izkIr gqvk gSA  

 fufonk fnukad  20@07@2023 fufonk vkeaf=r fd;k x;k gSA 

 es-th-th-okLVsd ]izk-fy-jk;iqj dk U;wure nj izkIr gksus ds mijkar vkns”k dzekad  
868 fnukad 25-09-2023 dks fyxslh osLV dh ek=k 26506 D;w -eh- jkf”k :-     
82]10]000-00 dk;kZns”k iznRr fd;k x;k A  

 dk;Z dks le;&lhek esa iw.kZ fd;s tkus gsrq iF̀kd&i`Fkd uksfVl fnukad 04-01-204 
]f}rh; fnukad 29-01-2024]r`rh;uksfVl 04-04-2024,oa vafre uksfVl 07-05-2024 fn;k 
x;k gSaA 

 orZeku rd 75 izfr”kr ek=k 20144 ?k-eh- dk;Z iw.kZ fd;k x;k gSA 

 orZeku esa dk;Z dks can j[kk x;k gS ftlds dkj.k  fnukad 05-09-2024 dks dk;Z iw.kZ 
fd;s tkus gsrq vafre uksfVl iznku fd;k x;k gSA muds }kjk fnukad           
07@ 09 @2024 i= izsf’kr dj vR;kf/kd o’kkZ gksus ds dkj.k dk;Z can j[kk x;k 
dk mYys[k fd;k x;k ,oa fnukad 30uocj 2024 rd dk;Z iw.kZ djus  dh lgefr 
nh xbZ gSA  

 

                 vk;qDr] 
      uxj ikfyd fuxe] jktukanxkao 

 
 
 
 
 
 
 
 

104
1000



Office, Municipal Corporation, Raipur 
Municipal Corporation Headquarters, Near Gandhi Maidan, Raipur (CG) 

Phone.No.- 0771-2535780, 90, Fax: 0771-2227395; E-mail: nigam.raipur.cg@nic.in 

No./50/SBM/NP/2024-25    Raipur, dated 22/04/2024 

 

To 

M/s Hill Brow Metallics & Construction Pvt. Ltd. (Lead Member of 

JV) and Environ Organic Works and Suppliers (Second Partner of JV) 

Near Tresaure Island Mall Opposite Agriculture College Jora Raipur 

(C.G.) 492012 

Subject:- Regarding the lack of proportionate progress in the remediation work 

of the old dump site at Sarona. 

Reference:- 01.Contract dated 22.06.2023 and work order 1306/SBM/NP/2023-24  

                                dated 22-06-2023  

 02. This office's letter No. 1565/SBM/NP/2023-24 dated 12-09-2023. 

03. This office's letter No. 1636/SBM/NP/2023-24 dated  12-10-2023. 

04. This office's letter No. 1715/SBM/NP/2023-24 dated  28-11-2023. 

05. This office's letter No. 1866/SBM/NP/2023-24 dated  07-02-2024. 

06. This office's letter No. 1955/SBM/NP/2023-24 dated 26-03-2024. 

07. Order Copy of National Green TribunalPrincipal Bench, New  

      DelhiOriginal Application No. 606/2018 date of hearing  

       31.03.3023.  

08. This office's letter No. 04/SBM/NP/2023-24 dated 03.04.2024 1 

       09. This office's letter No. 25/SBM/NP/2023-24 dated 10.04.20241 

-00- 

It is written under the above subject that a contract has been made and work 

order has been issued for the remediation work of the old dump site located at Sarona 

of Municipal Corporation, Raipur. As per the contract, the entire work is to be 

completed within 18 months. This work is included in the priority work of the National 

Green Authority and the Government, which is very important to be completed within 

the time limit. 

 

Today on 22.04.2024, during the site inspection, 01 trammel and 01 power 

screen installed by you at the work site were found to be non-functional. Due to this, 

the progress of the work is getting affected. 
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Therefore, to bring progress in the work, you have been directed 

through reference letter no. 2 to 9 to deploy additional resources in the work 

and complete the work within the time limit. Even after that you are not 

taking interest in the work. 

 

You are again directed to expedite the remaining work and ensure 

that the work is completed as soon as possible as per the legacy waste 

treatment guidelines of CPCB. In case the work is not completed within the 

stipulated time, all the responsibility for the action to be taken will be yours. 

 

Commissioner Municipal 

Corporation, Raipur (CG)  

 

Page No./51/SBM/N.P.N./2024-25   Raipur, dated 22/04/2024 

                                            

Copy to:- 

 

1. Additional Commissioner, Municipal Corporation, Raipur for information. 

2.Executive Engineer, Swachh Bharat Mission, Municipal Corporation, 

Raipur for information.  

3. M/s Tide Technocrat Pvt. Ltd. Vibhasa Solution (IV) for information for 

necessary action. 

 

                  Commissioner Municipal 

Corporation, Raipur (CG) 
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Office, Municipal Corporation, Raipur Municipal Corporation 

Headquarters, Near Gandhi Maidan, Raipur (CG) Phone.No.- 0771-

2535780, 90, Fax: 0771-2227395: E-mail: sbmmc2017@gmail.com 

 

No./141/SM/PAANI/2024-25     Raipur, Date 07/05/2024 

To 

M/s Hill Brow Metalles & Construction Pvt. Ltd (Lead Member of JV) and 

Environ Organic Works and Suppliers (Second Partner of IV) Near Treasure 

Island Mall Opposite Agriculture College Jora Raipur (CG) 492012 

 

Subject   Regarding the lack of proportionate progress in the remediation   

              work of the old dump site located at Sarona. 

 

Reference- 01. Contract dated 22.06.2023 and work order No.  

     1306/SBM/NP/2023-24 dated 22-06-2023. 

02. This office letter No. 1565/58M/NP/2023-24 dated 12-09-2023. 

03. This office letter No. 1636/58M/NP/2023-24 dated 

       12-10-2023. 

04. This office letter No. 1715/50M/NP/2023-24 dated 28- 

      11-2023. 

05. This office letter No. 1866/58M/NP/2023-24 Date 07-02-2024. 

06. This office letter No. 1955/58M/NPN/2023-24 dated 26-03-2024. 

07. Order Copy of National Green Tribunal Principal Bench, New 

Delhi Original Application No. 606/2018 date of hearing 31.03.3023. 

08. This office's letter No. 04/58M/NP/2023-24 dated 03.04.2024. 

09. This office's letter No. 25/58M/NP/2023-24 dated 10.04.2024. 

10. This office's letter No. 50/58M/NP/2023-24 dated  22.04.2024.  

11. This office's letter No. 65/58M/NP/2023-24 dated 26.04.2024. 

12. This office's letter No. 94/58M/NP/2023-24 dated 16.05.2024. 

 

Please see the letters referred to under the above subject. For the remediation 

work of the old bump site at Sarona of Raipur Nagar Palika Nigam, the contract 

mentioned in reference number 21 has been executed and work order has been issued. 

As per the contract the entire work is to be completed within 18 months out of which 

11 months have already elapsed and only 7 months time period is remaining which 

includes rainy season as well. Even after 11 months the progress of work is 

proportionately very less. After 81% time period has elapsed, approximately 40% work 

has been done. Since this work is included in the priority work of National Green 

Authority and Chhattisgarh Government, it is mandatory to complete it within the time 

limit. 
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Today on 28.05.2024, during the site inspection of the Legacy Best 

Remediation work at Sarona, the pace of work was found to be slow. Therefore, you 

are directed to speed up the work immediately by increasing machinery and resources 

and ensure that most of the work is completed on priority with speed before the 

monsoon. In case of not making proper efforts to complete the work within the time 

limit, along with imposing penalty as per clause 7.2.1 of the contract, action will be 

taken to cancel the contract and confiscate EMD as per clause 7.23. In case of delay in 

the work, the recovery of the penalty amount imposed by the Honorable National Green 

Tribunal will also be done by considering you responsible. The entire responsibility of 

which will be yours. 

 

obraly 

Commissioner 

Municipal Corporation, 

Raipur (CG) 

 No. 142/SBM/NPANI/2024-25 Copy to:- 

Raipur, dated 021/05/2024 

1 Additional Commissioner, Municipal Corporation 

2. Executive Engineer (SBM) M. Raipur for information. Municipal Corporation, Raipur 

for information. 

3. M/s Tide Technocrat Pvt. Ltd. Vibhasa Solution (IV) for necessary action 

 

Commissioner 

Municipal Corporation 

Raipur (CG) 
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Office, Municipal Corporation, Raipur Municipal Corporation Headquarters Near 

Gandhi Maidan, Raipur (CG) Post-8771-2535780, 90, Pauwas: 8771-2227395: E-

mail: sbmrmc2017@gmail.com 

No. / 2.53/50M/NPN/2024-25    Raipur, dated 03/07/2024 

Notice 

To 

 

M/s Hill Brow Metallics & Construction Pvt. Ltd. | Lead Member of 

JV) and Environ Organic Works and Suppliers (Second Partner of IV) 

Near Treasure Island Mall 

Opposite Agriculture College 

Jora Raipur (C.G.) 492012 

 

Subject:-  Regarding proportional progress in the remediation work of the old 

dump site at Sarona. 

Reference:- 01 Contract dated 22.06.2023 and work order No. 1306/SBM/NPN/  

    2023-24 dated 22-06-2023. 

02. This office's letter No. 1565/SBM/NP/2023-24 dated 12-09-2023. 

03. This office's letter No. 1636/5BM/NP/2023-24 dated 12-10-2023. 

04. This office's letter No. 1715/SBM/NP/2023-24 dated 28-11-2023. 

05. This office's letter No. 1866/SBM/NP/2023-24 dated 07-02-2024. 

06. This office's letter No. 1955/58M/NP/2023-24 dated 26-03-2024. 

07. Order Copy of National Green Tribunal Principal Bench, New 

Delhi Original Application No. 606/2018 date of hearing 31.03.3023. 

08. IRA Office letter No. 04/SBM/NP/2023-24 dated 03.04.2024 

09. This office letter No. 25/50M/NP/2023-24 dated 10.04.2024. 

10. This office letter No. 11 This office letter No. 50/SBM/NP/2023-

24 dated 22.04.2024. 

11. This office letter No. 65/5BM/NP/2023-24 dated 26.04.2024 

12. This office letter No. 13 This office letter No. 94/58M/NP/2023-24 

dated 16.05.20241 141/SBM/N.P.N./ 2024-25 dated 29.05.2024. 

-00- 

Under the above subject, it is written that all the above referenced letters should be 

examined. For the remediation work of the old dump site located at Sarona of Municipal 

Corporation, Raipur, the contract mentioned in reference number 01 has been made and 

work order has been issued. As per the contract, the entire work is to be completed 

within 18 months, out of which 12 months have passed, the time period of 6 months is 

remaining which also includes the rainy season. Even after the passage of 12 months, 

the progress of the work is proportionately very low. Since this work is included in the 

priority work of the National Green Authority and the Government, it is mandatory to 

complete it within the time limit. 
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Through the referenced letters and verbally during the site inspection, you have 

been repeatedly instructed to expedite the work by increasing machinery and resources 

and ensure that most of the work is completed on priority and at a fast pace before the 

monsoon. In case of not making proper efforts to complete the work within the time 

limit, penalty will be imposed as per clause 7.2.1 of the contract as well as cancellation 

of contract as per clause 7.23 was also mentioned in the letters. Even after that, you 

neither increased additional machinery and resources in the work nor presented a 

detailed action plan to complete the work within the time limit. On the contrary, out of 

the 2 power screens working at the site, 1 power screen was shifted from the site to 

another place without any prior information to this office. Why not hold you responsible 

for your above act and take action for contract cancellation as per clause number 22.1 

II of the contract.  

Therefore, as per the above, you should present your side in writing before the 

undersigned within 03 days. In case the answer is not satisfactory, you will be 

responsible for taking action as per rules. 

 

Commissioner  

Municipal Corporation, 

Raipur(CG) 

No. 254/SBM/NPANI/2024-25   Raipur, dated 03/07/2024 

 Copy- 

1. Additional Commissioner, Municipal Corporation, Raipur for information. 

2. Executive Engineer (SBM) Municipal Corporation, Raipur for information.  

3. M/s Tide Technocrat Pvt. Ltd. Vibhasa Solution (IV) for information for necessary 

action. 

 

Municipal Corporation  

Raipur (CG) 
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Office, Municipal Corporation, Raipur Municipal Corporation Headquarters, Near 

Gandhi Gaiwan, Raipur (CG) Phone.No.- 0771-2535780, 90, Fax: 0771-2227395: E-

mail:- sbmrmc2017@amall.com 

No./373/SBM//2024-20 Radhapur, dated 22/08/2024 

 

To, M/s Hill Brow Metallics & Construction Pvt. Ltd. (Lead Member of 

JV) and  

Environ Organle Works and Suppliers (Second Partner of JV) Noar Treasure 

Island Mali Opposite Agriculture College Jors Raipur (C.G.) 492012 

 

Subject Regarding the bill presented for the remediation work of old 

sump site located  

at Sarona. 

 

Reference 01. Contract dated 22.00.2023 and work order number 

1306/58M/N.P.N./ 2023-24 dated 22-06-2023 | 

 02. Your letter No. HBMCPL/RMC-SARONA/24-25/02 dated 30.05.2024. 

03. This office's letter / 174/5BM/GPANI/2024-25 Raipur dated 10.00.20241  

04. Your letter No. HBMCPL/RMC-SARONA/24-06/02 dated 18.08.20241  

05. This office's letter /221/SBM/MPANI/2024-25 Raipur dated 24.06.2024 . 

06. This office's letter A/300/56M/GPANI/2024-25 Raipur dated 22.07.2024. 

07. Your letter number HBMCPL/RMC-SARONA/24-07/02 dated 

11.07.20241 

 

It is written under the above subject that the remediation work of the old dump 

site at Sarona of Municipal Corporation, Raipur is being done by you in 

accordance with the contract dated 22.06.2023 and work order number 

1305/50M/N.P.N./ 2023-24 dated 22-06-2023. The bill submitted by you 

regarding the work and the accompanying documents related to it were 

examined by the Project Monitoring Consultant (Independent Engineer) and 

the Department. After examination, the following discrepancies were found 

 

• Clause No. 6 (II) of the contract "The survey report shall be submitted 

along with eachrunning bill. The survey shall be done at the completion 

of each milestone of physical progress of land reclamation at the site. 

Total station survey shall be certified by the engineer in charge" 

According to the work completed i.e. as per the contract, the survey 

report will be submitted mentioning the area of the plot vacated after 

removing the garbage after complete treatment. Whereas in the survey 

report submitted by you, the report of probability has been shown. 

 

• Clause No. 6 (xvi) of the contract "Pocking, storing, stacking, selling, 

diverting for recycling, marketing and recycling of all Useful Material 

within thirty days of segregation at the cost of the Contractor, without 

accumulation in the storage facility at the project 
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As per "site beyond thirty days", all useful material has to be recycled and the 

site has to be cleared within 30 days of processing. However, a large quantity 

of RDA has not been removed from the milestone 1 area till now. 

 

• As per clause number 7.1.1 of the contract "Payment schedule 

milestonewise is based on area reclaimed", there is a provision to 

make payment after treating and clearing the garbage from 40 percent 

of the total land. Whereas, as per the survey report submitted by you, 

even now 46432 cubic meters of garbage is yet to be processed under 

the first milestone area. 

 

• Clause No. 7.1.2 (i) of the contract "Certificate from the Engineer-in-

charge certifying the work done and milestone achieved" It is 

necessary to obtain a certificate of the work completed and the 

milestone achieved from the Engineer-in-charge. The quantity of 

treated garbage is mentioned in the certificate submitted by you. 

Certificate of the area of the plot vacated after treating the garbage is 

to be submitted. 

 

After removing the above discrepancies, the documents bound as per 

the contract will be submitted within 7 days. So that further action can be 

taken for payment of the bill as per the description of the contract. 

 

Additional Commissioner 

Tagar Municipal Corporation, 

 

Page No. 374/50M/NPANI/2024-25 Copy- Raipur, Date: 22/08/2024 

1. Commissioner, Municipal Corporation Raipur for information. 

2. Executive Engineer (SBM), Municipal Corporation, Raipur for  

     information.  

3.  M/s Tide Technocrat Pvt. Ti- Vibhasa Solution (IV) for information for   

      necessary action. 

 

Additional 

Commissioner  

Municipal 

Corporation, 

Vichaypur (CG) 
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Office, Municipal Corporation, Rajnandgaon (CG) 

 

Comm. 734 Lok-11/2024-25   Date 17/09/2024 

 

To. 

Director, 

Rajnandgaon  

Urban Administration and Development Indravati Bhawan, Atal 

Nagar Naya Raipur 

 

Subject- Regarding the report of the joint team inspection dated 

01/04/2024 of Hon'ble NGT. 

-000- 

It is written that the report of the joint team inspection dated 

01/04/2024 of Hon'ble NGT regarding the disposal of legacy waste in 

Municipal Corporation, Rajnandgaon is as follows:- 

 

* Administrative approval of Rs 106.02 lakh has been received for 

disposal of legacy waste in Navagaon Trenching Ground in Municipal 

Corporation, Rajnandgaon. 

 

* Tender has been invited on 20/07/2023. 

 

* M/s GG Vastech Pvt. Ltd. After receiving the lowest rate of Raipur, 

order number 888 dated 25.09.2023 was issued for 28506 cubic meters of 

legacy waste amounting to Rs. 82,10,000.00. 

 

* Separate notices dated 04.01.2024, second dated 29.01.2024, third 

notice dated 04.04.2024 and final notice dated 07.05.2024 have been 

issued to complete the work within the time limit. 

 

Till date, 76 percent of the work i.e. 20144 cubic meters has been 

completed. 

 

* At present, the work has been stopped due to which a final notice has 

been issued for completion of the work on 06.09.2024. By sending a letter 

dated 07/09/2004, it was mentioned that the work was stopped due to 

excessive rainfall and consent was given to complete the work by 30 

November 2024. 

 

Municipal  

Corporation, Rajnandgaon 
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Letter No.:  GGW-MCRJ/SWM/09/2024-25/01                                                Date: 07 /09/2024 

 

To,                                                                                                                                                 

The Commissioner 

Rajnandgaon Municipal Corporation 

Rajnandgaon, Chhattisgarh 

 

Ref: 1. System Tender No. 1418075, LOI No. 962/MCRJ/SWM/2023-24 Rajnandgaon, Dt.06/09/2023, Work 

order no.-868/LOK-11/2023-24 Dt. 25/09/2023,  

Letter no: 696/LOK-11/2024-25 RAJNANDGAON Dated 05.09.2024 

 
Sub- Regarding Bio-minninig work at Nawagaon dumpsite, Rajnandgaon 

Dear Sir, 

With reference to your Letter no: 696/LOK-11/2024-25 RAJNANDGAON Dated 05.09.2024, we would like to 

inform you that we have completed 75% of the waste processing work as per the aforementioned work order. 

According to the RFP, the total volume of the waste to be processed is 26506 cub mt .  

However, we have been compelled to halt the work due to intermittent rain fall. We assure you that 

the remaining 25% of the work will be completed on or before 30th of November, 2024. 

We look forward to your kind cooperation and consideration. We assure you of our best services. 

Regards, 

 

For GG Wastech Private Limited 

 

 

 

(Authorised Signatory) 
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Office, Municipal Corporation, Rajnandgaon (CG) 

 

No. 14.30/Lok-11/2023-24                       Rajnandgaon dated 04/02/2023 

per, 

M.M.G. Vastec Pvt. Ltd. 

Raipur (CG) 

 

Subject:-Regarding the work of legacy waste in Navagaon trenching ground. 

 

Reference:- Your letter No. 868/Lok-11/2023-24 Rajnandgaon 25/09/2023 

 

It is written that for legacy waste disposal work at Navagaon Trenching 
Ground, a work order of Rs. 82.10 lakh has been given. According to the work 
order, the said work is to be completed within a period of 4 months. During 
inspection, it was found that the progress of the work is very low. In this 
regard, you have been repeatedly instructed over the phone and in person to 
increase the progress of the work. But there has been no increase in the 
progress of the work. 

Therefore, you are directed to complete the work within the stipulated time 
period. Otherwise, action will be taken as per the contract and tender rules 
and conditions. For which you yourself will be responsible. 

executive engineer 
Municipal Corporation,  

P.No. 1431 / Lok-11/2023-24                              Rajnandgaon Rajnandgaon 
 Date 04/01/202 

Copy:- 

1. For respectful information to the Commissioner, Municipal Corporation, 
Rajnandgaon. 

3 Assistant Engineer, Municipal Corporation, Rajnandgaon for information. 

4. For information to Deputy Engineer, Municipal Corporation, Rajnandgaon. 

 

executive engineer 

Municipal Corporation, Rajnandgaon 
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Office, Municipal Corporation, Rajnandgaon (CG) 

 

No. 1581/Lok-11/2023-24,               Rajnandgaon dated 29/01/2024 

Copy 

M/s C.G. Vastech Pvt. Ltd 
Raipur (CG) 
 

Subject:- Regarding the work of legacy waste in Navagaon Trenching 
Ground. 

 

Reference:1. Work order number 868/Lok-11/2023-24 Rajnandgaon 
25/09/2023 

 2. Letter number 1430/Lok-11/2023-24 Rajnandgaon dated 04.01.2024 

 

It is written that for legacy waste disposal work at Navagaon Trenching 
Ground, the referenced work order of Rs. 82.10 lakh has been given. 
According to the referenced work order, the said work is to be completed 
within a period of 04 months. A notice was given through the referenced 
letter to increase the progress of the work. During inspection, it was found 
that the progress of the work is very low, in this regard, you have been 
repeatedly instructed over the phone and in person to increase the progress 
of the work. But there has been no increase in the progress of the work. 

 

Therefore, you are directed to complete the work within the stipulated time 
period. Otherwise, action will be taken as per the contract and tender rules 
and conditions. For which you yourself will be responsible. 

Page No. 1582/ Lok-11/2023-24 

Copy:- 

executive engineer 
Municipal Corporation 

, Rajnandgaon Rajnandgaon  
Date 29/01/2024 

 

1. For respectful information to the Commissioner, Municipal Corporation, 
Rajnandgaon.  

2. For information to Assistant Engineer, Municipal Corporation, 
Rajnandgaon.  
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3. For information to Deputy Engineer, Municipal Corporation, 
Rajnandgaon. 

 

executive engineer 

Municipal Corporation, Rajnandgaon 
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Office, Municipal Corporation, Rajnandgaon (CG) 

 

Number 04 /Lok-11/2023-24                    Rajnandgaon dated 04/04/2024 

Per, 

M/s GG Vastech Pvt. Ltd. Raipur (CG) 

 

Subject:-  Regarding the work of legacy waste in Navagaon Trenching 
Ground. 

Reference:- 1. Notice No. 1430/Lok-11/2023-24 Rajnandgaon dated 
04.01.2024 

2.. Notice No. 1581/Lok-11/2023-24 Rajnandgaon dated 19.01.2024 

 

It is written that referenced work order of Rs.82.10 lakh has been given for 
legacy waste disposal work at Navagaon Trenching Ground. According to 
referenced work order, the said work was to be completed within 04 months. 
Referenced notice was given to complete the said work soon. But till date the 
work has not been completed. In this regard, you have been repeatedly given 
verbal instructions. But you did not show any interest in completing the work 
and informed that the work will be completed soon after the Trammel Machine 
arrives within a week. But till date the machine has not arrived nor has there 
been any progress in the work. Due to delay in work, there has been a delay 
in the RFP. 

 

Deduction will be made from the bill payment under Penalty for Non-
Compliance shown 7.3. Therefore, you are directed to complete the said work 
by 30 April 2024. In case the work is not completed within the time limit, 
action will be taken to cancel the work as per the rules shown in the contract 
and RFP. For which you yourself will be responsible. 

 

Copy:-                                                            Municipal Corporation, 
Rajnandgaon Rajnandgaon  

dated 04/04/2024 
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1. For respectful information to the Executive Engineer Municipal 
Corporation, Rajnandgaon. 
 3. For information to Assistant Engineer, Municipal Corporation, 
Rajnandgaon. 
 4. For information to Deputy Engineer, Municipal Corporation, Rajnandgaon. 

 

Commissioner, 
Municipal Corporation, Rajnandgaon 
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Office, Municipal Corporation, Rajnandgaon (CG) 
//Final Notice// 

 
No. 6.7%/ Lok-11/2024-25                        Rajnandgaon dated 05 109 /2024 
 
 
Per. 
M/s GG Vastech Pvt.Ltd 
Raipur (CG) 
 
Subject:- Regarding the work of legacy waste in Navagaon trenching ground. 
 
Reference:- 
 
1. Work order number 868/Lok-11/2023-24 Rajnandgaon dated 25.09.2023 
2. Notice number 1430/Lok-11/2023-24 Rajnandgaon dated 04.01.2024 
3 Notice No. 1581/Lok-11/2023-24 Rajnandgaon dated 19.01.2024 
4. Notice No. 04/Lok-11/2023-24 Rajnandgaon dated 04.04.2024 5. Notice 
No. 62/Lok-11/2023-24 Rajnandgaon dated 07.05.2024 
 
It is written that about 75% of the legacy waste disposal work at Navagaon 
Trenching Ground has been completed as per the referenced work order 
amounting to Rs. 82.10 lakh. But at present, the legacy waste disposal work 
has been stopped by you, which is a matter of great regret. 
 
Hon'ble NGT's inspection dated 01/04/2024 mentions displeasure due to 
non-disposal of legacy waste scientifically and properly and action to impose 
penalty due to non-disposal of legacy waste within the time limit. 
 
Therefore, you are directed for the last time to immediately start legacy waste 
disposal (scientific method) and complete the remaining work within 15 days. 
If the work is not completed within the given time limit, then action will be 
taken to cancel the work and blacklist it as per the rules mentioned in the 
contract and RFP. For which you yourself will be responsible. 
 
Commissioner, 
 
Page No.... Lok-11/2024-25 Copy to:- 
 

Qamar Palik Nigam,  
Rajnandgaon Rajnandgaon 

 Dated 05/09/2024 
 
1. For respectful information to the Executive Engineer Municipal 
Corporation, Rajnandgaon. 
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 3. For information to Assistant Engineer, Municipal Corporation, 
Rajnandgaon.  
4. For information to Deputy Engineer, Municipal Corporation, Rajnandgaon. 

 
Commissioner, 

(If Municipal Corporation, Rajnandgaon 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

126
1022



127
1023

sharmaraashi02@outlook.com
Typewritten text
ANNEXURE-L



128
1024



129
1025



130
1026



131
1027



132
1028



133
1029



134
1030



135
1031



136
1032



137
1033



138
1034



139
1035



140
1036



 News Clippings showing awareness campaign conducted for
utilization of processed C&D waste
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A. Statement for Account No 60462679736 from 04/10/2023 to 25/09/2024
 

Account Details

Account No 60462679736 Account Open Date 04/10/2023 Nomination Flag Y

Account Type Govt. bodies Saving Account Mode of Operation AS PER MANDATE

Total Balance 10,03,65,45,297.00 Available Balance 10,03,65,45,297.00 Primary GSTIN NA

Account Holder
Names STATE URBAN DEVELOPMENT AGENCY

Customer Details

Name NGT STP RING FENCE ACCOUNT CIF Number 40270463007

Mobile xxxxxxxxxx99 Email NA

KYC Complied Y KYC Expiry Date 12/08/2034 CKYC ID Not Available

Primary ID Type LETTER FROM COMPETENT
AUTHO Date of Birth xxxxxxxx01 Statement Date 25/09/2024

Address 4TH FLOOR, BLOCK D 4, INDRAVATI BHAWAN ATAL NAGAR, RAIPUR - 492001, Chattisgarh

Home Branch Details

Branch No 00981 Branch Name RAIPUR BYRON BAZAR IFSC MAHB0000981

Phone No 2427002 Email Id bom981@mahabank.co.in GSTIN 22AACCB0774B1ZE

Address CHANDANI BHAVAN, NETAJI CHOWK, KATORIA TALAB, RAIPUR - 492001, CHHATTISGARH

Sr No Date Particulars Cheque/Reference No Debit Credit Balance Channel

1 09/10/2023 NEFT SBIN223282494076 DIR URBAN A
MAHB232822586569

SBIN223282494076 - 49,00,00,000.00 49,00,00,000.00 9008-NEFT/
RTGS CELL

2 09/10/2023 NEFT SBIN223282501051 DIR URBAN A
MAHB232822587110

SBIN223282501051 - 18,84,00,000.00 67,84,00,000.00 9008-NEFT/
RTGS CELL

3 09/10/2023 NEFT SBIN223282497755 DIR URBAN A
MAHB232822586932

SBIN223282497755 - 49,00,00,000.00 1,16,84,00,000.00 9008-NEFT/
RTGS CELL

4 31/12/2023 BY INTT - 73,94,532.00 1,17,57,94,532.00 9999-CENTRAL
OFF

5 31/03/2024 BY INTT - 80,61,441.00 1,18,38,55,973.00 9999-CENTRAL
OFF

6 15/06/2024
RTGS IBKLR92024061500026248 CEO SUDA
MUKHYAMANTRI
IBKL0001706

IBKLR92024061500026248 - 1,50,00,00,000.00 2,68,38,55,973.00 9008-NEFT/
RTGS CELL

7 25/06/2024
RTGS HDFCR52024062569318294 C E O SUDA
RAIPUR SPEC
HDFC0002706

HDFCR52024062569318294 - 26,00,00,000.00 2,94,38,55,973.00 9008-NEFT/
RTGS CELL

8 30/06/2024 BY INTT - 1,00,42,465.00 2,95,38,98,438.00 9999-CENTRAL
OFF

9 02/07/2024
NEFT SBIN224184283674 DIR URBAN A
MAHB241845819056
SBIN0003314

SBIN224184283674 - 49,00,00,000.00 3,44,38,98,438.00 9008-NEFT/
RTGS CELL

10 02/07/2024
NEFT SBIN224184283985 DIR URBAN A
MAHB241845819284
SBIN0003314

SBIN224184283985 - 23,64,50,000.00 3,68,03,48,438.00 9008-NEFT/
RTGS CELL

11 03/07/2024
NEFT RBI1862473843634 Indrawati t
MAHB241856268174
RBIS0GOCGEP

RBI1862473843634 - 6,22,00,000.00 3,74,25,48,438.00 9008-NEFT/
RTGS CELL

12 03/07/2024
NEFT RBI1862473843625 Indrawati t
MAHB241856268175
RBIS0GOCGEP

RBI1862473843625 - 13,43,00,000.00 3,87,68,48,438.00 9008-NEFT/
RTGS CELL

13 03/07/2024
NEFT RBI1862473843641 Indrawati t
MAHB241856268169
RBIS0GOCGEP

RBI1862473843641 - 23,00,00,000.00 4,10,68,48,438.00 9008-NEFT/
RTGS CELL

14 03/07/2024
NEFT RBI1862473843628 Indrawati t
MAHB241856268176
RBIS0GOCGEP

RBI1862473843628 - 15,79,00,000.00 4,26,47,48,438.00 9008-NEFT/
RTGS CELL

15 03/07/2024
NEFT RBI1862473843631 Indrawati t
MAHB241856268173
RBIS0GOCGEP

RBI1862473843631 - 45,78,00,000.00 4,72,25,48,438.00 9008-NEFT/
RTGS CELL

16 03/07/2024
NEFT RBI1862473843636 Indrawati t
MAHB241856268171
RBIS0GOCGEP

RBI1862473843636 - 3,57,00,000.00 4,75,82,48,438.00 9008-NEFT/
RTGS CELL

17 03/07/2024
NEFT RBI1862473843638 Indrawati t
MAHB241856268168
RBIS0GOCGEP

RBI1862473843638 - 21,00,000.00 4,76,03,48,438.00 9008-NEFT/
RTGS CELL

18 04/07/2024
RTGS ICICR52024070400602663 DIRECTOR URBAN
ADMINIS
ICIC0000161

ICICR52024070400602663 - 1,17,61,96,859.00 5,93,65,45,297.00 9008-NEFT/
RTGS CELL

19 09/08/2024
RTGS INDBR32024080900827664 CEO SUDA
RAIPUR( AMRUT
INDB0000098

INDBR32024080900827664 - 1,50,00,00,000.00 7,43,65,45,297.00 9008-NEFT/
RTGS CELL

20 24/09/2024
NEFT RBI2692412102076 Indrawati t
MAHB242681096177
RBIS0GOCGEP

RBI2692412102076 - 35,00,00,000.00 7,78,65,45,297.00 9008-NEFT/
RTGS CELL

21 24/09/2024
NEFT RBI2692412102079 Indrawati t
MAHB242681096175
RBIS0GOCGEP

RBI2692412102079 - 1,30,00,00,000.00 9,08,65,45,297.00 9008-NEFT/
RTGS CELL
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B. Summary for Account No 60462679736 from 04/10/2023 to 25/09/2024
 

 
* END OF STATEMENT

 

 

 

 

Sr No Date Particulars Cheque/Reference No Debit Credit Balance Channel

22 24/09/2024
NEFT RBI2692412102077 Indrawati t
MAHB242681096176
RBIS0GOCGEP

RBI2692412102077 - 35,00,00,000.00 9,43,65,45,297.00 9008-NEFT/
RTGS CELL

23 24/09/2024
NEFT RBI2692412102075 Indrawati t
MAHB242681096173
RBIS0GOCGEP

RBI2692412102075 - 60,00,00,000.00 10,03,65,45,297.00 9008-NEFT/
RTGS CELL

Total Transaction Count 23 Opening Balance 0.00

Total Debit Count 0 Total Debit Amount 0.00

Total Credit Count 23 Total Credit Amount 10,03,65,45,297.00

Closing Balance 10,03,65,45,297.00

• * All the amounts in the Statement are in INR.

• This is a System Generated Statement. No Signature is Required.

• The Customer is advised to keep their KYC updated periodically with Officially Valid Documents (OVDs) as part of regulatory requirements. If you are more than 10 years old, please
update your Aadhaar number.

• Please update your PAN number in your Account, if not done so far.

All India Toll Free Number : 1800-233-4526 / 1800-102-2636 Website : www.bankofmaharashtra.in

https://twitter.com/mahabank https://www.facebook.com/mahabank

https://wa.me/+917066036640 https://www.youtube.com/channel/UCevaMPXN3n3aHZqbBl4sd
VA

https://www.linkedin.com/company/mahabank https://www.instagram.com/mahabank/

https://in.pinterest.com/mahabank/
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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 606 OF 2018 

 

IN THE MATTER OF: 

      IN Re: COMPLIANCE OF MUNICIPAL SOLID WATSE MANAGEMENT 
RULES, 2016 AND OTHER ENVIRONMENTAL ISSUES  

 
 

APPLICATION FOR CONDONATION OF DELAY 
 
 

MOST RESPECTFULLY SHEWETH: 
   
1. That the present Reply is being filed on behalf of the Respondent-State of 

Chhattisgarh in the O.A No. 606/2018 arises out of directions of this 

Hon’ble Tribunal vide order dated 28.08.2024 passed by the Hon’ble 

National Green Tribunal wherein the Hon’ble tribunal had directed that 

that the Answering State may file response/objection to the Joint 

Committee report dated 28.08.2024. 

 

2. That the submissions made in the accompanying Reply has been set out 

in detail by the Answering State-State of Chhattisgarh in the 

accompanying Reply on behalf of the State of Chhattisgarh, the contents 

of which are not being repeated herein for the sake of brevity. The 

contents of the accompanying Reply be read as a part and parcel of the 

accompanying Reply seeking Condonation of Delay. 

 
 

3.  That, an inadvertent delay of ____ days has been caused in obtaining 

the relevant documents. The documents received were in vernacular 

language therefore it took considerable time to get the said documents 

translated in English. That the delay in filing of the accompanying Reply 

is neither wilful nor deliberate. The present application is bonafide and 

in the interest of justice. 
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4. That in view thereof, an inadvertent delay of ______day has been caused 

in filing the accompanying Reply on behalf of the State of Chhattisgarh. 

 

 
PRAYER 

 

In view of the aforesaid, it is most humbly prayed that this Hon’ble Court 

may be pleased to 

 

(a) Condone the delay of _______days in filing the accompanying Reply on 

behalf of the State of Chhattisgarh in the O.A No. 606/2018 as directed 

by this Hon’ble Tribunal in order dated 28.08.2024 to be filed within 

_______weeks. 

 

(b) Pass any such order / order(s) as this Hon’ble Court may deem fit and 

proper in the interest of justice 

 

AND FOR THIS ACT OF KINDNESS THE APPLICANT / PETITIONER SHALL 

FOREVER PRAY 

 

 

FILED BY 
PLACE: NEW DELHI 
FILED ON:    17.10.2024 
 

 
  Ankita Sharma  

   Standing Counsel for the State of Chhattisgarh 
Q-22B, 1st Floor, Jangpura Extension 

New Delhi-110014 
Mobile:9871298532 

Emai l:  ankitasharma9107@gmail .com 
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QVixo 11/:2/2024 Keg No. 

CANCE1LED 

YRAIP 

NDIA 

IN THE MATTER OF: 

ewarOCAT 

IN Re: cOMPLIANCE OF MUNICIPAL sOLID WASTE MANAGEMENT 

RULES, 2016 AND OTHER ENVIRONMENTAL ISSUES 

Dam Sahu 

and declare on oath as under: 

BEFORE THE NATIONAL GREEN TRIBUNAL 

ORIGINAL APPLICATION NO. 606 OF 2018 

1, Shashank Pandey S/o Shri Ashok Kumar Pandey, aged about 41 years, 
Chief Executive Officer at Office of State Urban development Agency of the 

Government of Chhattisgarh at Block D, 4h Floor, Indravati Bhavan, Nava 

Raipur Atal Nagar, District-Raipur, Chhattisgarh do hereby solemnly affirm 

2. ba 

PRINCIPAL BENCH, NEW DELHI 

NOTARY/ADVOCATE Magrar Ram Sahu *aiPI1R (C G.) INDIA 

1. That I am presently posted as Chief Executive Officer at the Office of 
State Urban development Agency of the Government of Chhattisgarh 
and as such am authorized in my official capacity to swear and depose 

the present affidavit on behalf of the State of Chhattisgarh, in the 
saforementioned matter. 

NOTA 

am fully conversant with the facts of the present case and as 
SToH competent to swear the present Affidavit based on the records 

Jabajable with the State of Chhattisgarh in its regular course of 
bgsiness. 

Keg No -17602 Cxp 11/22/2024, 

'NDI 

CANCELLED 

AFFIDAVIT 

3. That, the accompanying Application for Condonation of Delay has been 

drafted by my counsel under my instructions and the contents thereof 

are true and correct to my knowledge and belief based on the records 

maintained by the State of Chhattisgarh in its regular course of 

TARF 

NOTARIAL 

17 0CT 2024 

NOTAHIAL 
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business. No part of it is false and nothing material has becn concealed 

therefrom. 

4. That, the contents of the accompanying Reply may be read as a part 

and parcel of this Affidavit and the same are not being reproduced 

herein for the sake of brevity. 

var Ram Sahu TathONOCAI 
RAiPR{C6.) INDIA Keg.iNo-1/b02 �xp i1j:2/2014 

That the contents of the above Affidavit are true and correct to the best 

of my knowledge and belief, based on the records available with the 

State of Chhattisgarh in its regular course of business. No part of which 

is false and nothing material has been concealed therefrom. 

Verified at Raipur on this 

OTA CNOTARSIAÐVOCATE hangarRan Sanu RÁIPIIR{C G.) INDIA Reg. No.-17602 Exp. 11/12/2024 
'NDI 

VERIFICATION 

geFNG WITNESS 

day of October 2024. 

17 0CT 2024 

NDI 

17 0CT 2022 

DEPONENT. 

SoLEMENU FIRMED Or 

SWORN 
BEIYORE. NE BY 

HEWITHI NNRI 
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